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1. INTRODUCTION & BACK GROUND

Surat City

Surat is a city located on the western part of India in the state of Gujarat. It is one of the
most dynamic city of India with one of the fastest growth rate due to immigration from

various part of Gujarat and other states of India,

Surat is one of the cleanest city of India and is also known by several other names like
"THE SILK CITY", "THE DIAMOND CITY", "THE GREEN CITY", etc. It has the most
vibrant present and an equally varied heritage of the past. It is the city where the British
first land in India. The Dutch and the Portuguese also established there business centers in
Surat, the remnants of which are still preserved in the modern day Surat. In past this was a

glorious port with ships of more than 84 countries anchored in its harbour at any time,

About Surat Municipal Corporation

Surat Municipal Corporation is a local self government which has come into being under
the Bombay Provincial Municipal Act, 1949. It carries out all the obligatory functions and
discretionary functions entrusted by the BPMC Act,1949 with the following mission:

“To make Surat a dynamic, vibrant, beautiful, self-reliant and sustainable city with

all basic amenities, to provide a better quality of life”

Surat Municipal Corporation perceives its role as the principal facilitator and provider of

services as detailed below to provide a better quality of life :

AS PROVIDER

» Potable water supply
Underground sewage system in the whole city
«  All weather roads

- Efficient and sustainable solid waste management
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*  Health coverage to all, focused more on the poor

*  Primary education to the needy & Library facility to all

*  Up-gradation of the amenities in the existing slums and alternative accommodation
*  Clean, green and pollution free environment

*  Places of healthy entertainment and recreation

= Fire Service

+  Efficient Urban Planning and Development

AS FACILITATOR

*  Industrial growth

= Trade and commerce

»  Health services

*  Higher education and research
+  Cultural activities

»  Sports and games

«  Recreation and entertainment

*  Active peoples’ participation

SMC's commitment to achieve its mission and carry out the above listed functions

successfully can be summarised as below:

¢  Dedication to achieve excellence in providing civic amenities

*  Responsive, Modern, Simple, Accountable and Transparent Administration
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LITIGATION IN THE HONOURABLE NATIONAL GREEN

TRIBUNAL

In matter of the Tapi River pollution etc., Environment Interest Litigation (EIL) was

filed by Petitioners Nav Yuva Sangathan and others vide original application

n0.50/2018(WZ) dated 17.08.2018 at Hon’ble National Green Tribunal, Pune (West

Zone) against following Respondents : -

D
2)
3)
4
5)
6)
7

8)

In

The Secretary, Narmada, Water Resource, Water Supply & Kalpsar Department,
Gandhinagar

The Secretary, Ministry of Environment, Forests and Climate Change, New Delhi
The Chief Secretary, State of Gujarat, Gandhinagar

The Principal Secretary, Urban Development & Urban Housing Department,
Gandhinagar

The Secretary, the department of Forest and Environment, Government of Gujarat,
Gandhinagar

The Member Secretary, Gujarat Pollution Control Board, Gandhinagar

The District Collector, Surat and

The Municipal Commissioner, Surat Municipal Corporation

this respect, Hon. National Green Tribunal, Principal bench, New Delhi has

processed and finally disposed the application vide order dated 25.02.2019

In this order, the main directions given by Hon. National Green Tribunal are read as

follows:

Hon. NGT directs constitution of a Committee comprising representatives of the
Secretary, Irrigation Department of Gujarat, Gujarat State Pollution Control Board
(GPCB), Secretary, Urban Development and Housing Department of Gujarat, the

Collector, Surat and the Municipal Commissioner, Surat Municipal Corporation to
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review and coordinate the necessary measures. The Nodal agency will be the Surat
Municipal Corporation for coordination and compliance.

*  The five members Committee may hold its first meeting within two weeks. It may
take up for consideration all the issues, including issue of demarcation of the river
bed into
blue line and red line. The Committee may invite public participation and undertake
public education programs. The Committee may also consider the plan prepared by
the Committee constituted by this Tribunal vide order dated 26.07.2018 in Manoj
Mishra Vs. Union of India & Ors., Original Application 06/2012. Tts plan is
available on the website of the said Committee.

*  The applicant or any member of public will be at liberty to put forward their view
point before the Committee.

*  The Commissioner, Surat Municipal Corporation may make available complete set
of relevant papers to the other members of the Committee.

*  The Committee may also apprise the Chief Secretary for all the steps taken on or
before 31.03.2019.

*  The Committee may furnish its reports from time to time to this Tribunal by e-
mail. First such report may be sent after three months, but on or before 30.06.2019

by e-mail at ngt.filing@gmail.com.

A compilation of all the Minutes of Meetings of the Committee as directed by Hon’ble
NGT Order Dated 25.02.02019 are attached herewith vide Annexure-1
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3. COMMITTEE MEMBERS

In compliance with the direction of Hon. NGT Order, the committee of representatives
was formed comprising of following members representing, who were the

representatives of the relevant authorities:

1 Superintending Engineer, Surat Irrigation Circle Narmada Water resources, Water Supply &
Kalpser Department, Gujarat.

2 Regional officer - GPCB, Surat
Guyjarat Pollution Control Board, Gujarat

3 Chief Enginecr, Gujarat Urban Development Company Urban Development & Housing
Department, Gujarat

4 Resident Additional Collector Surat Collectorate Office Surat
City  Engineer,  Surat  Municipal
Corporation. Surat Municipal Corporation
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4. DETAILS ON MEETINGS OF COMMITTEE MEMBERS

In compliance with the aforesaid order of Hon’ble National Green tribunal order, The
Committee initiated the Meetings and the Minutes of Meeting of first four meetings of
The Committee was submitted vide Compliance Report No.2. The Minutes of fifth to

eighth meeting of the Committee are attached vide Annexure-1.

Post the submission of Second Compliance Report, The Committee of representatives
held four more meetings till 05/02/2021 and a brief Summary of the Meetings are

presented below:

*  Fifth Meeting of the committee members was held at Surat Municipal Corporation
on 11/12/2019. The Committee members stressed on expediting efforts to clear
issues related to transfer of land to SMC so that procurement process for STPs and
SPSs can be initiated. The Committee members also agreed on IEC activities to be
initiated. The Committee reiterated better coordination for demarcation of red line
and blue line. The Committee also reiterated expedited efforts towards full
compliance of Hon’ble NGT orders in this matter.

*  Sixth Meeting of the committee members was held at SUDA Bhavan, Vesu, Surat
onl]7/03/2020, just before COVID-19 lockdown. The Committee members
discussed and stressed on expediting efforts to clear issues related to transfer of
land to SMC so that procurement process for STPs and SPSs can be initiated. The
Committee also reiterated expedited efforts towards full compliance of Hon’ble
NGT orders in this matter. The Committee also decided to start TEC activities on
agreed agenda of IEC activities.

*  Seventh Meeting of the committee members was held on online meeting platform
ZOOM on 11/09/2020, in compliance with concurrent guidelines of the GoG and
Gol issued for controlling spread of pandemic of COVID-19. SMC presented the
ongoing activities and planned activities for the compliance of orders of Hon’ble

NGT with a special initiative on in-situ bio remediation of drains. The Committee
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also discussed to expedite actions and conclude on issue of demarcation of red and
blue linc across the stretch of River Tapi.

*  Eighth Meeting of the Committec members was held at SMC Head Office.
Muglisara, Surat on 12/01/2021. The Committee members discussed on progress by
respective departments for compliance of Hon’ble NGT orders and also reiterated
expedited efforts towards full compliance of Hon’ble NGT orders in this malter.
The Committee also decided to start IEC activities on agreed agenda of 1EC
activities, in compliance with COVID-19 guidelines.

* Surat Municipal Corporation has already developed of website namely
tapirevival suratmunicipal.org and regular update for the project for information 10

the citizens as well as all other stakeholders has already been initiated.
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5. PROGRESS ON POLLUTION ABATEMENT AND
CONSERVATION ACTIVITIES OF TAPI RIVER PROJECT

Earlier Activities:-

* In the marathon event of “Run for Tapi”, Government of Gujarat has given
instruction to Surat Municipal Corporation to prepare Master plan for Entire River
Tap1.

*  Quality parameters of river were checked and analyzed for the stretch of 85 Kms.
starting from Kakrapar Weir to ONGC Bridge. River water quality just after
passing Kakrapar Weir was found to be better and of bathing quality in general and
it was observed that the quality of water deteriorates during it's subsequent travel
along the stretch there-onwards. Therefore, in line with the instructions, Surat
Municipal Corporation has prepared master plan and prepared a detailed project
report of having expenditure plan of Rs. 971.25 crores .

*  For Pollution abatement and Conservation of Tapi river for 85 km stretch from
Kakrapar Weir to ONGC bridge- Magdalla in Surat, was sanctioned by general
board of Surat Municipal Corporation vide resolution number 110/2017, dated
30.03.2017. Resolution is already submitted in Compliance Report No.]

*  As per Pollution Abatement and Conservation of river Tapi Project, total 50 SPS &
37 STP were envisaged to be constructed in the area of Surat Municipal
Corporation, Surat, Urban Development Authority and State Government.

* This detailed project report was submitted before National River Conservation
Directorate (NRCD), Ministry of Environment, Forest and Climate Change, New
Delhi through Urban development and Urban Housing department (UD&UHD),
Government of Gujarat for funding under NRCP. The letter to UD&UHD,

Government of Gujarat. The details were submitted vide Compliance Report No.1.

°  Administrative approval and expenditure sanction for this DPR is received from

National River Conservation Directorate, Ministry of Environment, Forest and
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Climate Change through letter no. F.No.J-27016/1/2017-NRCD-Il  dated
05.03.2019. The details were submitted vide Compliance Report No.1.

*  Gujarat Government vide letter no. MIS/122017/1471/DH, dated 04/06/2019 has
finalized role and responsibility of Surat Municipal Corporation, Surat Urban
Development Authority (SUDA) and Gujarat Water Supply and Sewerage Board
(GWSSB) in this regard. According to this order, Surat Municipal Corporation has
to undertake projects for the jurisdictional limit of Surat Municipal Corporation and
Surat Urban Development Authority including the operation & maintenance,
whereas Gujarat Water Supply and Sewerage Board has to undertake projects for
rural area along the bank of river Tapi including the operation & maintenance.
Compilation of orders of Government of Gujarat were submitted vide Compliance

Report No.1.
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6. STATUS UPDATE ON ACTIVITIES IDENTIFIED AND
ACTIONS INITIATED BY THE AUTHORITIES & RESPECTIVE
COMMITTEE MEMBERS

6.1 Actions by Surat Municipal Corporation

6.1.1. Status on Tapi River Action Plan as on 05.02.2021

648

Sr. STP name & capacity Physical Time Line | Expected Date of
No. Progress | given in the Completion
(in %) River
Action
Plan
Operational/Completed
1 [Gavier STP, (53 mld) SMC Existing Operational
2 |Bhesan STP Augmentation (100 mld) SMC | 100% Dec-20 completed
Work in progress
3 |Bhatar STP Augmentation (115 mld) SMC 58% Apr-21 July-2021
4 |Singanpore STP Up gradation
. 90% Apr-21 Jun-2021
&expansion(100 mld) SMC
5 | Valak creek STP(43.24 mld) SUDA 26% Feb-22 March-2022
6 |Varachha Creek STP(51.72 mld) SUDA 0% Feb-22 March-2022
Possession of Land recently received and work yet to start
7 |Bharthana STP at TPS-83 (22.7 MLD)
0% Feb-22 September-2022
SUDA
8 |Kholwad STP (16.09 MLD) SUDA 0% Feb-22 September-2022
Physical possession of Land yet to receive
9 |Dhoran Pardi-2 (12.5 +1.18 mld) SUDA 0% Feb-22 September-2022
10 | Dungra (0.67 mld) SUDA 0% Feb-22 September-2022
11 | Kamrej STP (18.5 mld) SUDA 0% Feb-22 September-2022
12 [Karjan (1 mld) SUDA 0% Feb-22 September-2022
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13 [Kolibharthana (4.3 mld) SUDA 0% Feb-22 September-2022
14 | Pasodara(4.15 mld) +Laskana (5.17 MLD)—
0% Feb-22 September-2022
SUDA
Possession of Land yet not received
15 | Kholeshwar (0.33 mld) SUDA 0% Feb-22 September-2022
16 |Kathor (16 MLD) SUDA 0% Feb-22 September-2022
Possession not required
17 |Moje Laskana Block no. 159, The land proposed for Laskana STP was block
(5.17 MLD) SUDA no. 159 of village Laskana which is gauchar

land. As per Collector shree remarks there is
smashan bhoomi /kabarastan existing in the
said block number and adjacent to it. Therefore
this land cannot be allotted. An option for the
said has been work out by consultant Green
Design and Engineering Services Pvt. Ltd. ,
who is consultant for Tapi Shuddhikaran|
Project and he has proposed to transfer sewage
of Laskana area to pasodra Sewage Treatment
Plant (STP) where sufficient land is available.
Therefore land will not effect project progress.

18 [Moje vav, old Survey 10.667/P| Moje vav, old Survey no0.667/P, T.P. Scheme no.
T.P.Scheme no. 41(Vav), F.P. no. 128 41 (Vav), F.P. no. 128 was proposed for Vay,
(16.09 MLD) SUDA STP. However kabrastan / smashanbhomi is
existing over this and therefore other option
was explore to construct STP for Vav area as
per the report of consultant Green Design and
Engineering Services Pvt. Ltd. , he has
proposed to construct STP of Vav area at
Kamrej Block n0.598/1 where sufficient land is
available. Therefore land will not effect project

progress.
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6.1.2. Status on STPs under operation / Augmentation

1. Gavier STP - being existing STP, it is functional & operational
Bhesan STP 100% put in operation
Bhatar STP- Work in progress with 58% physical progress

B o B

Singanpore STP - Work in progress with 90% physical progress

6.1.3. Status on STPs under jurisdiction of SUDA

1. Valak STP — Work in progress with 26% physical progress

2. Varacchha STP -The Work was interrupted and restarted upon possession handed
over by SUDA officials on date:22/01/2021,]Jand made available with police
protection.

3. Bharthana STP & Kholvad STP — Work has started

4. Kathor STP — The land is in name of District President, SUDA has given option of
allotting optional land to District President and after code of conduct get over, as
district panchayat President takes over, the official procedure will be completed by

end of March 2021and land possession is expected accordingly.

5.
Loeation of STP Status

Dhoranpardi STP Principle sanction has been received and accordingly procedure
Dungra STP for advance 10 % of jantri amount payment for the physical
Kamrej STP possession of the said land has been initiated.

Karjan STP In addition to this Collector shree stated that considering principle
KoliBharthana STP sanction, SMC can start the work at site during this process also
Pasodra STP and accordingly design, drawings, mobilisation process started.

6. Kholeswar STP - The District Collector stated that the proposal for the sanction has
been done and sanction from GoG is awaited. Like other Gauchar (Grazing) land,
this land is likely to be made available in compliance with GoG Revenue Act and
Rules and Guidelines made there under

7 Status of land for STP and SPS are annexed herewith as annexure-4
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6.1.4 Photographs on Status on STPs & SPSs under jurisdiction of SMC and SUDA

Work in _Progress left Bank of River Tapi SMC Area

s

&
]

Location :Umra Creek
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Location :Dimple Row House

o
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Location :Ginger Hotel SPS
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Work in Progress Right Bank of Tapi River SMC Area

Location :Pal Halpativas
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Location : Near HT Transmission Line

= _— = > -

Location :Shri Swaminarayan Temple
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Location :Pal Jakatnaka
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Work in Progress under SUDA Jurisdiction Area

etz e e

Location :Valak STP
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6.1.5 Details on Actions by SMC on Management of Legacy Waste

SMC has already remediated the legacy waste accumulated at Khajod disposal site
{within the designated area of 62 Hector).

Work for Bio mining of waste overflowing from Sanitary Land (ill cell including old
dump site at Bhatar with estimated 25 lacs M.T. of waste has been started at the cost
of Rs. 103.00 Crores (under SBM).

Approximately 3000 MT / day waste is treated throughbio mining process
bie mining work likely to be completed by December-2022,

None of the SMC site falls in the catchment area of River Tapi

Photographs of Bio-mining Process at Work
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6.1.6 Details on Actions by SMC on Prevention of Solid Waste Dumping in River
Tapi

Surat Municipal Corporation has taken a series of steps to prevent unauthorized solid
waste dumping in River Tapi. The Details are presented below: -

a) Fabricated nets have been fixed on all the bridges across Tapi river within
Municipal Limits to prevent solid waste dumping in river Tapi

b) Wire net/barricading on tributaries leads to river Tapi to prevent solid waste
entering from tributaries meeting river Tapi, and scheduled cleaning is being
done.

¢) Door to Door garbage collection system has been efficiently working since
2004 which does not allow citizen to litter the waste.

Photographs of steps taken by SMC to stop Solid Waste Dumping in River Tapi
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d) Fabricated nets on the outlet of storm water drain falling in to Tapi river.
€) 43,000 catch pits of storm drainage are covered with CC jail (nets) to
prevent entering solid waste to river Tapi.
e S S
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6.1.7 Details on Actions by SMC on Prevention of Pollution in Rivers — Other
Activities

Prevention of Idol Immersion in river Tapi:-Since 2015, immersion of idols in River

Tapi has been banned, annually around 75,000 idols (various idols including Lord
Ganeshji) being prevented to be immersed into River Tapi and the same is observed by
immersion in 21 artificial ponds across the city.
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Aquatic Weed Harvesting Machine — Removal of Invasive Flora & Vevetation like
Water Hvacinths, Hvdrila & Algae:-Since 2018, Total 3,85,260 Cubic meter Vegetation
like water hyacinths / Hydrila / Algae etc. Has been removed from river Tapi, Three de
weeding machine is purchased by SMC apart from on rent machineries.

O

o Rl
2y ,;‘*;,?;m.v.

T
g

JM|Page



668

6.1.8 Reporting to Overseer & GPCB

SMC have submitted the status report to The Overseer appointed by Hon’ble NGT
— Retd. Justice Shri B.C. Patel sir and GPCB. The Copy of Submission is attached
vide Annexure-3

6.2 Actions by Other Committee Members

In compliance with Hon’ble NGT Order, The Committee Members had organized
meetings with The appointed Overseer - Retd. Justice Shri B.C. Patel sir and have
submitted compliance and status reports directly as instructed. However, a brief
summary is presented below for reference:-

6.2.1 Demarcation of Red and Blue Line Across the Stretch of Tapi River

In SUDA areas, the regulations for Tapi Flood Prone Areas i.e. “No Development Zone”
(NDZ-1A, NDZ-1B, NDZ-2A) and “Restricted Development Zone” (RDZ-1C, RDZ-
2B)” are incorporated in Comprehensive General Development Control Regulations-
2017 and implementation has been initiated with immediate effect via Notification
dated 11.11.2020, no. GH/V/174 of 2020/EDB-102016-3629-L by Town Development
Department of Surat Municipal Corporation.

In Pursuant to these Notification dated 11.11.2020 Necessary variation in Development
Plan--2035 is in progress.

The Maps with demarcated “No Development Zone” (NDZ-1A, NDZ-1B, NDZ-2A) and
“Restricted Development Zone” (RDZ-1C, RDZ-2B)”across the stretch of River Tpai
are attached wide Annexure-2

6.2.2 Dredging in River Tapi

The Trrigation Department have floated the tender for Dredging in River Tapi, however,
due to Judicial Interventions (Court Case) the procurement process has been stayed,
henceforth, it will be continued further in compliance with the Orders of Hon’ble Court

6.2.3 Monitoring of Water Quality in Tapi River

GPCB are monitoring the water quality in River Tapi in compliance with the Orders of
Hon’ble NGT. The Reports were already submitted by GPCB to The Overseer
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6.3 Public Awareness & Qutreach Programs / IEC Activities

6.3.1 Earlier Activities

Public awareness is inevitable for maintaining cleanliness in cities and Tapi River.
Simultaneously for creating understanding about this program among the public, Public
participation /public awareness will be ensure by maximal use of elite class /voluntary
organizations as well as publicity media.

In public awareness and public participation drive, generally following works are
continuously under taken by Surat Municipal Corporation:

Use of banners, hoardings, Kiosk as a communication strategy for publicity and
dissemination of sanitation campaign.

Intensive use of Street plays, Bhavai, Puppet shows debates, discussion, etc.
Planning of publicity — dissemination by advertisements through FM radio, TV, and
slide.

Arrangement of effective publicity, dissemination be arranged through social
networking such as facebook, whatsapp, twitter etc.

Planning of awarding incentive prizes /certificates to societies giving significant
contribution in Swachhta Mission. Municipal Corporations /Municipalities should
reasonably fix the amount of prizes.

To take action to levy fine/administrative charge from the person who makes filth.
To create atmosphere so that the voluntary organizations /NGO and private
institutions come forward for public participation.

With the object of public awareness, opinions / suggestions of awakened persons
form the public be obtained and taken into consideration for implementation of
reasonable.

Surat Municipal Corporation started Public Awareness and Outreach programs way
back in 2017 to Clean & Conserve River Tapi. The Outreach and Awareness
Program was named “JAL SANCHAY MAHA ABHIYAN?”.

On 5th March 2017, “Run for Tapi 2017, the flagship night marathon of Surat city
was organized to raise awareness for a clean Tapi River

On 10th February 2017, “Run for Tapi 2018”, the flagship night marathon of Surat
city was organized to raise awareness for a clean Tapi River

NGOs and Self-help Groups are supported regularly and as and when required by
Surat Municipal Corporation who wish to join and contribute to the societal cause of
Cleaning and Conserving River Tapi. Approximately 50 NGOs and Self Hehp
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groups of citizens supported by Industries are actively working to proliferate the
message to the socicty and contribute to the society by doing various programs
related to Cleaning and Conservation of River Tapi.

Some citizens of Surat city have also created various Social Media Groups on
Facebook, WhatsApp and other Social Media Sites and Apps providing regular
updates on their efforts and programs related to Cleaning and Conservation of River
Tapi.

Some of the photographic Images are presented below, -

Run for Tap: with

MAIDRE D P SIKGH
The vian Qlode K L

“Run for Tapi” Poster Active Citizens spreading the Message
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The Committec Members concluded te pursuc the agenda decided and already being
implemented by SMC, which has been served as an effective program to actively
and directly connecting with the citizens.

6.3.2 Updates on Awareness and Outreach / IEC Activities by SMC

1. As directed by Hon. NGT, Surat Municipal Corporation has launched the
dedicated website which shows the progress of works related to Tapi revival
project having provision of feedback from the citizens and till date approximate
17500 visitors have been registered.

Waebsite: “tapirevival.suratmunicipal.org”

The Snapshot of the Websitc is presented on next page
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L B TP —

REJUVENATION OF TAPI

INTRODUCTION

L 3

2. Enhancement of public part
activities:

ation and involvement by various awareness

Surat Municipal Corporation intends to involve public participation and awareness
towards Tapi rejuvenation and in order to achieve desired outcome, SMC has
started various online competitions and also started the working towards
spreading awareness through various social media platforms.

The Snapshots of information available on online / offline platforms are presented
below:-
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3. Various Competitions initiated for spreading awareness:

ciivlall 2gzaciicl 2101 201K

18" Jan. - 4™ Feb. 2021

survexsHan  QDF . = A s
SR ODF+ (20 I @R

0L
EhyBmhlySMG

Drawing Competition already live
4, er Competitions planned for spreading awareness:

- Slogan Competition
- Essay Competition
- Photography Competition

Report Prepared by, -

SURAT MUNICIPAL CORPORATION
05" February 2021
SURAT, GUJ, India

stk END OF REPORT e ek e e skok
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MINUTES OF MEETING

In matter of Tapi River pollution etc., Environment Interest Litigation (EIL) was filed by
Nav Yuva Sangathan and others vide original application no. 50/2018 (W2z) at National
Green Tribunal, Pune,

Fifth meeting was held at Surat Municipa! Corporation on 11”‘ December, 2019 at 12.00
pm.

Following representatives of the relevant authorities were present in the meeting. {1}
Collector Shri Surat was represented by Smt K.R.Chuadhari, Chitnish to the collector,
Surat. {2) Narmada Water resources, Water Supply & Kalpsar Department, Gujarat was
represented by Mr, H.D. Patel, Executive Engineer, Surat Irrigation Circle attended this
meeting.(3) City Engineer, Surat Municipal Corporation was represented by Executive

Engineer (TSP).
f;;" Officer Name Department
1 | Mr. H.D. Patel, Narmada, Water resources, Water
Executive Engineer, Supply & Kalpser Department,
Surat Irrigation Circle Gujarat,
2 | Mr.P.U. Dave, : GPCB, Gujarat
Regional officer GPCB, Surat
3 | Mr. H.l. Solanki, Gujarat water supply and sewerage
Superintending Engineer, < | board
Gujarat water supply and sewerage board :
4 | Smt. K.R.Chuadhari, Surat Collectorate
Chitnish to the collector, Surat ) _
5 | Mr. Bhairav .B. Desai, Surat Municipal Corporation
Executive Engineer,
Tapi Shuddhikaran Project
& | Mr. Dharmesh Mistry Town Development Department,
1/c. Town Planning Officer Surat Municipal Corporation
7 | Mr. Vijay Desai, Town Development Department,
Deputy Town Development Officer Surat Municipal Corporation i

No representative of Urban Development & Housing Department, Gujarat attended this

meeting.
The following points are discussed during the meeting.

Executive Engineer, Surat Irrigation Circle informed with reference to dredging of river
Tapi in up stream of Singanpore Weir, cross sections of river were taken and it is found
that river bed of Tapl Is deep and as such technically desilting is required in only certain
pockets due to islands, Further dredging will put safety of existing flood embankments
at risk, However in very limited area at certain places, islands are created for which

s |
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desilting work is under consideration and will be taken up in coordination with mining
department.

Chitnish to the collector, Surat submitted various different status of land to be availed
for various SPS / STP. She also stated that, due to the strike of sub staff, the process of
allotment of land is hindered.

Executive Engineer, Tapi Shuddhikaran Project, SMC stated that he had attended last
River Rejuvenation Committee (RRC) held on 5™ December 2019, wherein Regional
Officer, GPCB and Superintending Engineer, Gujarat Water Supply & Sewerage Board
also present and river Tapi is among the various stretches of rivers identified in state of
Gujarat,

It was informed in the RRC that time limit for completion of this project is very
important and various departments from Government had submitted Bank Guarantee
on behalf Chief Secretary, Government of Gujarat to Central Poliution Control
Board(CPCB). In case of non-fulfillment, penal action may be taken; therefore al} stake
holders must do necessary work to adhere the time line.

Executive Engineer (TSP) urged representative of Collectorate, Surat that in order to
adhere time [imit, fand availability is first and for most priority, therefore special
mechanism may be derived in order to give advance possession of fand to start over. He
further stresses that If at al| required, necessary proposal for speedy process may be
mooted by collectorate to revenue department Government of Gujarat,
Superintending Engineer, Gujarat water supply and sewerage board also stressed
upon to provide land for SPS/STP at the earliest in order to start work,

Regarding Red line and Blue line, Executive Engineer, Surat Irrigation Circle, Surat
stated that necessary data with latitude and longitude as per NGT Order Dated
16/03/2016 in Original Application No. 1/2013 {Moola-Mootha River) was submitted to
Surat Municipal Corporation vide their letter No. SIC/PB-5/Tapi river/NGT /App.
No.50/2018(Wz)/Blue line & Red line marking/1in 25 & 1 in 100/lat-long/W5/4974,
Dtd.18/10/2019. :

In this regard, Executive Engineer (TSP} stated that a communiqué was made from
Commissioner, Surat Municipal Corporation to Secretary, Water Resource vide letter
No. Com./111, dated 02/12/2019. Stating that.........

From the submitted data, it stating that prima focie appears that following necessary flood
protection mechanism are not considered while deciding 25-year flood line and 1060-year
flood line. -

Ukai dam was constructed post flood year 1968

Earthen Embankment with Gabion / Stone were constructed/ strengthened post flood

year 2006. Total length of Embankment is more thon 40,00 km

In western side river bank of City, Protection work is belng carried out by Irrigation

department.
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4, Intimation for obtaining necessory upproval for proposed barrage and embankment for
100 year flood line os suggested by the Centrol Water and Power Research Station
(CW&PRS), Expert agency of Government of India (The Letter regard above is Sent to
Superintending  Engineer, Surat Irrigation Circle on vide CE Sp. Cell/983, Dated
11.10.2019.)

It is important to note that os per Hon. NGT order in line with Moola - Mootha river,

_necessary steps are required to be taken, However, the data submitted by Irrigation Department

contain only existing data of the fiood without considering effect of point no. 1 to 4 and
therefore may be come unimplementable, Thereby entire purpose may be defeoted.

Surat Municipal Corporation therefore, kindly requested to Secretary, Water Resource to
instruct concerned department/officer to demarcate the red line and blue line on drawing os wejl
as on site along river Tapi, taking in to account effect of point No.1 to 4 mentioned in above para
at the earliest,

Executive Englneer, Surat Irrigation Circle stated that maps are prepared by considering
points 1 to 4 and submitted to Surat municipal corporation. Accordingly reply is given by
Supritending Engineer, Surat Irrigation Circle vide letter dtd 10.12.2019 to' The
Commissioner, Surat Municipal Corporation w..t SMC letter dtd:2/12/2019 and to
Executive Engineer (TSP) w.r.t 5.M.C letter dtd:28/11/2018. _

Executive Engineer, Surat Irrigation Circle stated that irrigation department is submitting
corrected updated drawings in continuation of drawings submitted earlier vide their office
letter dtd : 26/03!20:}9 and will submitted to Surat Municipal Corporation by today evening.
More ever field work for fixing of boundary stone is in progress.

Executive Engineer, Tapi Shuddhikaran Project, SMC stated that they are yet to received
letter of dated 10.12.2019 and will examine. ,

Regional Officer, GPCB stated that water quality in river Tapi is being checked regularly. The
quality data for month from September to November is shared before the committee, These
samples taken by GPCB official at different 10 location from Kakrapar weir to ONGC bridge
stretch of River Tapi during the month of September to November 2019 are annexed
herewith.

Executlve Engineer, Tapi Shuddhikaran Project, Surat Municipal Corporation informed
that As per Hon. NGT Order Dated 19/09/2019 in the matter of Original Application No.
50/2018 {Wz), Point No.11, necessary compliance report was filed by Dy. Commissioner Shri
{Piannmg and Development) of Surat Municipal Corporation vide Affidavit Dt 18/10/2019
before Hon. NGT.

Executive Engineer, Tapi Shuddhikaran Project,Surat Municipal Corporation stated that
public awareness Is inevitable for maintaining cleanliness in cities and Tapi River.
Simultaneously for creating understanding about this program among the public, Public
participation / public awareness will be ensuring by maximal use of voluntary organizations
as well as publicity media.

677



he has suggested Following Information Education Communication (IEC),

5,

8.
8

Banners, Hoardings and Kiosks at all approach roads leading to banks of River Tapi,

Gardens of SMC, Bridges, Schools and Colleges, Temples on the banks of River Tapi
School level competition — Drawing, Short Plays, Poems and Essa',ﬂs on "Conservation
of River Tapi”. Then-after District level completions

Dissemination by advertisements through FM radio, TV, and Cinema Halls

- Awareness programs through Self help groups and NGOs

Planning of awarding incentive prizes /certificates to societies giving significant
contribution in TSP Project. SMC / Other Stakeholders should reasonably fix the
amount of prizes. _
Short Plays by Schoo! Children / Other Students in SMC's Public Parks and other
public places where footfall is substantial and noteworthy

Effective campaign for Public awareness through invitation for opinions / suggestions
of awakened persons form the public

Supporting “Clean Tapl Drives” through Self-help groups and NGOs

Supporting Plantation Programs on the banks of River Tapi

However, members expressed their views that modalities in detail can be decided after due
deliberation.

Meeting was ended with vote of ti'xa'nk;sm }@PIJ/ -
Wl

Executive Engineer
Tapi Shuddhikaran Profect

DNG/OUT/MNo, M ogt 1 Surat Municipal Corparation
i ¥ lr)ig
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Propress/Status Report
Table:-l Progress/Status Report for the River/PRS water yuality Monitoring
' Monthly | Priority
River Name of Loaction sampling | baseden 1o, b\ MieTER
&Analysia| results of
dlang (Sep-1910l P e
S“mgfu& BOD | COD | DOX | FCO | pil | TCO
TAFL MOTICHER LAKE YES  |September| 040092019 | 0.78 9 131 B | 761 | 26
TAP] MOTICHER LAKE YES October | 037102019 | 096 | 12 | 7.27 9 | 116] 53
TAPE MOTICHER LAKE YES | Nonember| U&112019 0.9 11 1.26 i 7.5 53
Nonthly | Priority
i . sampiing | based on y ;
River MName of Loaction Sxnialyst| resinsof PARAMETER|
lare-smel—a done (Sep-_lf}m X
S“’“"D:n& Bop | cop | pox | Fco | pit | TCO
TAP! | RIVERTAFLATMANDVL, | YES |September] 03092019 | 07 1 5 1 733 769 | 33
TAPE | RIVER TAPLAT MANDVI, YES October | 03102019 | 082 10 | 729 16 1 a1
TAPI | RIVER TAPRI AT MANDVI, YES | Nesember| 061172019 | 076 9 73t ] 6 799 41
Monihly | Priority
River Name of Loaction sampling | based on _?ARAMETE
&Analysia| resultsef | R
—Hange ISen-19 10 -
Samp 1D &
gt BOD | COD | pox | Fco | pH | TCO
TAPl | RIVERTAPIATNRKAPP | YES |September] 04092019 | 09 | 8 | 704 | & 7611 3
TAPl | RIVERTAPIAT NR.KAPP YES October | 0371072019 | 0.9 10 | 722 9 1766| 37
TAFI RIVER TAPI AT NR.KAPP YES | November| 0671172019 | 0.92 9 73y 6 1731 41
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&lonthly | Priority
sampling | based on | PARAMETE |
Bher Name of Loaction P g R
done (Sep-19 ta 2 '
5“-"‘;:[’ & pop | cop | pox | Fco | pnt | TCO
Tapy | VERTAZUATKATHOR | ves |septemver| 03002009 | 08 | & | 732 | ¢ [sa3| 23
TARE | A HYER T";';;‘: RATHOR | ypo | Qctover | otio2mie | o8 | 10 | 726 | 9 | 759 ] 4
Taps | FHIVER T";[lfg RATHOR | vEs |Nescher] 0712000 f 092 | 12 laze | 6 J235] @
Monthly | Prierity
sampling | based on \RAMET
River Name of Loaction &Analysia| resolis of PARA,R .
done (Sep-19to
e YES/ING | Nay-1%) .
Samp 1D & Dt| BOD | COD | DOX | FCO | pil | 7€CO_
APl | RIVER r*g;fgc‘:“c"*‘* YES |September| 03092009 | 094 | 8 |20 g [71o1 | 27
TApt | PIVER T";’;;‘[;‘;““‘C““‘* YES | October | 01102009 | 092 | 10 | 718 ] 11 [74s | s3
Tapp | RIVER “‘g;;‘gg;‘““’:‘““ YES [November| 071122009 | o088 | 12 |72 | u |7m] s
Monthly | Priority
' sampling | based on | PARAMETE
River Name of Loaction SAnalysial resalizof | R
= done {Sep-19 to
_ , {SamplD & Dt| BOD | COD | DOX | FCO | pH | TCO
TAPI | RIVERTAPLATONGCBRIDGE | YES  |September] 050972019 | 17 | 14 | 661 | o | 748 | 39
TAP1 | RIVERTAPIATONGCBRIDGE | YES | Octaber | 04102019 | 26 | 32 | 628 | 27 | 786 | &
TAP} RIVER TAPI AT ONGC BRIDGE YES November{ 05/1172019 21 26 5.94 il _ 7.65 78




681

Monthly | Priority |
River Name of Loaction ;smp!mg bardes | PARAMETE
i &Analysia] results of R
_done  {({Sep-19to
Samp 1D & Dt] BOD | COD | DOX | FCQ | pli_| TCO
J  RIVER TAPL AT RANDER ; 3 - & 13
TAPL BRIDGE(CAUSEWAY YES |Septemberi 030972019 | 0.99 9 7l 9 7.9
RIVER TAP] AT RANDER : | 63
TAPI BRIDGE(CAUSEWAY YES | Qctober 011072019 | L1 of 7 pon e
RIVER TAPI AT RANDER o i 2 : 6 |73 41
TAPI BRIBGEICAUSEWAY YES |November| 07112019 | 112 | 12 72 . 6
Monthly | Priority
- ¢ ; sampling | based on | PARAMETE
River Name of Loaction &Analysin] results of R
done  {(Sep-19to| ‘ ; (.
S SampID & Dt| BOD | €OD | DOX | FCO | pil | TCO
RIVER TAFI AT ,
TAPL | swanniviveANaxp srioge, | YES  [September| oooonio | oye | 10 besa | o 1aaa | m
RIVER TAFI AT 1
TAPL | swamiviveranasp orioce, | YES | O%tber | sunoon19 | 201 | 26 | 650 | o | 7as | s3
RIVER TAPI AT , '
TAPT [ swamvivekananp sringe, | Y5 [November} o5nn010 | 1o | a8 Len | 0 {75 | s
i f Monthly | Priority ¥ &
sampling { based on | PARAMETE
River Name of Loaction P, Boniie R h
done | (Sep-19 fo I
Samp ID & Dt| BOD | COD | DOX | FCO | pH | TCO
RIVER TAPL AT SARDAR " ' T
TAPL BRIDCE YES  |September| osmopors | 162 | 12 | em | s | 746 | 46
RIVERTAPI AT SARDAR | [
TAP] SRTHCE YES | Ostober | ounonors § 2a8 | 23 leao | 1 937 | &
. RIVER TAPI AT SARDAR i ;
TAPI BRIDGE _ YES |November] osnizore | usa | 19 |66 | 9 |7es| e
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Monthly | Priority
=y ; g sampling | based o | PARAMETE
River Namg of Loacilen SAnatyita e R
done  [{Sep-1910
Samp D& Di] BOD | DOX | FCO | plt | TCO
TAPL JUMARATEMPLE YES  [September | DI U010y 17 ] a4t 9 713 | 53
TAFL JVMARS TEMPLE YiS  [Hctober 0Ty 1% 6 SR Yy 742 %]
TAPL | IMARSTEAMFPLE YiN  [November [ 031172019 .34 | a8t 11 764 | R
. No | STP Name
PARAMETERS
i Samp 1D
Sewage Trestmeot Plant- & D1 |samp pt BOD CODIDOX | FCO ! pif | 85 |TMP
Signzpore Permissible ‘ ;
‘ Values 20 30
130972019 - 12 9 T F 28 12
2 [Sewage Trestmeot Plani-gavier | Samp ID
&t | samp pt BOD FCO | pH 88 | TMP
057112019 Fromfinal | 7 b 749 26 30
23710672019 from final 31 4 7.12 28 27
266317~ |Final Outler
13.0972019] of STP - 11 9 22 1 3 | 32
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MINUTES OF MEETING

A. In matter of Tapi River pollution etc., Environment Interest Litigation (EIL) was
filed by Nav Yuva Sangathan and others vide original application no. 50/2018
(WZ) at National Green Tribunal (NGT), Pune and Hon’ble NGT passed and order
on 25" February 2019 in this regard

B. In compliance with the order of Hon. National Green Tribunal dated 25
February 2019; para-13, A Committee comprising of Five Members
{Representatives of Different Departments & Agencies) was constituted to
review and co-ordinate necessary measures, with Surat Municipal Corporation as
overseer member for compliance and co-ordination. The Committee had
completed Five Committee meetings till 16™ March 2020

C. Sixth meeting of The Committee was convened at Conference Hall, Second Floor,
SUDA Bhavan, Vesu, Surat on 17™ March 2020 at 04,00 PM

D. Following representatives of the relevant authorities were present in the
meeting, -

(1) Narmada Water resources, Water Supply & Kalpsar Department, Gujarat was
represented by Mr. H. D. Patel, Executive Engineer, Surat Irrigation Circle

(2) Gujarat Pollution Control Board (GPCB) was represented by Mr. Parag U,
Dave, Regional Officer, Gujarat Pollution Control Board, Surat Regional Office

(3) Collector Shri, Surat was represented by Smt Kalpana R.Chuadhari, Chitnish to
the collector, Surat. : '

{4) Commissioner shri, Surat Municipal Corporation was represented by Mr. E. H.
Pathan, Executive Engineer & Head of Drainage Department, Surat Municipal
Corporation (SMC) & Mr. Bhairav B.Desai, Executive Engineer, Tapi
Shudhhikaran Project (TSP), Surat Municipal Corporation(SMC)

(5) Gujarat Urban Development & Urban Housing Department was represented
by Mr. Pradip M. Dhrangad, Municipal Finance Expert, {(GUDM}

The following points were discussed during the meeting

1. Mr. E. H. Pathan of SMC welcome the representatives of the Committee
Members and explained the proceedings of the aforementioned case and status
thereof. Mr. E.H. Pathan also explzined the agenda of the meeting

2. Mr, Bhiarav B. Desai read out the Minutes of last Committee meeting, i.e.

' Committee Meeting No. 5

3. Mr. EH. Pathan and Mr. Bhairav B. Desal explained the importance of timely
actions by all Committee Members and consequences in case of non-compliance
thereof

4. Mr EH. Pathan presented the status update on behalf of Surat Municipal
Corporation, on the activities in the jurisdiction of Surat Municipal Corporation,
records for which are regularly updated by Surat Municipal Corporation. The
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updates under the jurisdiction of Surat Municipal Corporation were discussed on
following activities, -
legal construction along the Tapi river

=

Dumping of waste in Tapi river

lllegal discharge of effluent in Tapi river

a0

I & D works to divert sewage to STPs
e. Water quality of Tapi river
f.  Outreach activities

Mr. E.H. Pathan requested other committee members to compile information
and submit updated status report on agenda items under the jurisdiction of other
Departments and Agencies
3. Mr. P.U, Dave, Regional Officer, GPCB-Surat RO stated that water quality in river
- Tapi is being checked regularly. The water quality data along stretch of Tapi River
is shared before the committee. The water quality data were generated through
samples taken by GPCB officials at different locations from Kakrapar weir to
ONGC bridge stretch of River Tapi during the period of 3" September 2019 to 6™
February 2020 are annexed herewith vide Annexure-1
6. Mr. Bhairav B. Desai, Executive Engineer, Tapi Shuddhikaran Project, SMC once
again (Previous Reference Committee Meeting No. 5, Minutes of Minutes, Para
“F”) explained proceedings of River Rejuvenation Committee (RRC) meeting held
on 5% December 2019 and informed Committee Members that time fimit for
completion of this project is very important and various departments from
Government had submitted Bank Guarantees on behalf of Chief Secretary,
Government of Gujarat to CPCB. In case of non-fulfillment the bank guarantees
can be invoked and penal action may be taken; therefore all stake hotders must
do necessary work to adhere the time line. Mr. Bhairav B. Desai, Executive
Engineer (TSP) urged representative of Collectorate, Surat that in order to
adhere time limit, land availability is first and for most priority and so land
transfer process should be expedited in consultation with The Collector.
7. Smt Kalpana R. Chuadhari, Chitnish to the collector, Surat submitted status of
land transfer process for the purpose of construction of STPs and SPSs. The Status
sheet of Surat Collectorate is attached vide Annexure-2. She also confirmed that
the issue will be put up to The Collector ~ Surat directly to expedite the whole
process "
Mr. E.H. Pathan , Executive Engineer & Head of Drainage Department, Surat
Municipal Corporation, in continuation to the point raised in previous Committee
Meeting No. 5, the necessity of Public Awareness and Public Participation in
sustainable outcome. He stated that public awareness is inevitable for
maintaining cleanliness in cities and Tapi River. Simuitaneously for creating
understanding about this program among the public, Public participation /public

2
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awareness will be ensuring by maximal use of voluntary crganizations as well as
publicity media. :
He has, once again, suggested Following information on Education
Communication (IEC) activities of Surat Municipal Corporation, and suggested
other members to provide details on IEC activities and programs of respective
department which are under the purview of said order of Hon'ble NGT
a. Banners, Hoardings and Kiosks at all approach roads leading to banks of River
Tapi, Gardens of SMC, Bridges, Schools and Colleges, Temples on the banks of
River Tapi ,
b. School level competition — Drawing, Short Plays, Poems and Essays on
“Conservation of River Tapi”. Then-after District level completions
¢. Dissemination by advertisements through FM radio, TV, and Cinema Halls
d. Awareness programs through Self help groups and NGOs
e. Planning of awarding incentive prizes /certificates to societies giving
- significant contribution in Tapi Shuddhikaran' Proiect. SMC / Other
Stakeholders should reasonably fix the amount of prizes.
f. Short Plays by School Children / Other Students in SMC's Public Parks and
other public places where footfall is substantial and noteworthy
g Effective campaign for Public awareness through invitation for opinions /
suggestions of awakened persons form the public
h. Supporting “Clean Tapi Drives” through Self-help groups and NGOs
. i. Supporting Plantation Programs on the banks of River Tapi
9. Mr. E.H. Pathan ,Executive Engineer & Head of Drainage Department, Surat
Municipal Corporation, requested all committee members to provide updated
information within one week, as required to be provided in the Compliance
Report for submission to Hon’ble NGT as well as for the information of all on the
special website created for the very purpose by Surat Municipal Corporation at

domain
&ecmwyg;eer &

Divisional Head ( Drainage)

Meeting was ended with vote of thanks

Surat Municipal Corporation

DNG/OUT/Ng, 60
Dah;. 13["4“, a6
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ANNEXURE-1

Water Quality along the Tapi River Strech
( Analysis data by Gujarat Pollution Control Board )
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— _  Gujarat Pollution Control Board
Regional Office-SURAT 1S0-9001 & 1S0-14001 Certified

: W 338, Belgium Square, Typical Flrst Floor, Si!ver.pi:nzn complex, Opp, Linear Bus Stand,
W Ring Road, Surat- 395003 Phone: (0261) 2442696, Website: ggﬁxw.g peb.gov.in
: _ RGN website : hitp:/Zepch gngularatgovin E-maif 2 ro-gpch- um@Epylaratoov,ir .
No.G.P.C.Borad/R.0./Surat/T-38(B)/ lipC-/202 Date:

17 MAR 2020

To,

\/eﬁEngineer

Surat Municipal Corporation,

Muglisara,
Surat-395003
Sub: Compliance of Hon. National Green Tribunal, New Delhi order
Dated: 25.02.2019 for the original application No.50/2018(Wz).
Ref.: Your Letter No:- DNG/OUT/No2578/2 Date:.05.08.2019
Sir,

In compliance with above referred letter and subject, if into inform you that Gujarat
Pollution Control Board has carried out samplings and analysis of River Tapi from Kakrapar barrage
to ONGC Bridge. There are about 10 (Ten) sampling points located between Kakrapar barrages to
ONGC Bridge, and two borewells and two STP outlets. Progress/Status report for the Tapi River
water guality monitoring for the period Sept.-2019 to Feb-2020 is attached here with your ready

reference.
Thanking you ..........
For and on behalf of
Gujarat Pollution Control Board
(PU :E}ave)
Regional Officer, Surat
Enc: As Above
Copy to:

L. Unit Head, Surat, GujaratPollution Control Board, Paryavaran Bhavan, Sector 10 ‘A’
Gandhinagar, as per lettef no GPCB/SRT-C-599/514381, Date:22.07.2019

2. Shri.R.R Panchal, Legat Officer, Gujarat Pollution Control Board, Paryavaran Bhavan, Sector
10 “A’, Gandhinagar/ as per letter no: Sj.‘;t.&.@QCﬂOLC{ﬁQﬂ."Q.ﬂ,—ﬂE /0510394

dl.R€.0¢,20%



Status of water quality ol River Tapi
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F N Moathly |
f :  ERRIpIE Results for PARAMETER ;
River Name of Loaction &Analysia done Month of
1 YES/NO (Sep-
' | 2019 to Feb-2020)
= i - - -
f= | | SampID : | A | ;
, L a by BOD | pil ! .(.Q.h D.l) OO ] 1 t__
TAPI MOTICHER LAKE ; VES September | 04092019 | 078 | 81 | ¢ | 721 | g f 26
. e o - ¥ [o3/107201 | e
TAP MOTICHER LAKE YES | October o 109|716 | 12 |727] 0 |
TalM MOTICHER LAKE YES November fe/11/7201 G i | “
= Rk : $ . 10e Lagy W lasgl if ) &
TAP! MOTICHER LAKE YES |, reecoms 037127201
1eF i _ k T % ioled pBI2 | 42 1723 ) 5 |
_ ; oz 01/017202.
TAPI | b HER &, 2 g i
A ! 1OTIC LAKE YES Bt ey 0 0.94 7.73 i 724 6 37
i s v | D6/02/202 ,
|l MTGHER LN e om e lenteml e Powl e )
S _
' TS g oy | oy ; BO [0 | 1co
| % % bt BOD | pll | COD ;
| 1
TAPL | RIVER TAPLAT MANDVI YES September | 040920190 07 [ 769 v | 733 | 6 33
[APE | RIVER TAPI AT MANDY ' ; 03/10/201 |
e ilaascan el e el iR 082 | 76 | 10 | 7290 o | a
|
TAPT | RIVER TAPI AT MANDYY YES Nevember | O6/11720]
9 076 1799 ] 9 l131] ¢ 41
- o 03/12/201
AP RIVE A MANDA YES Yecrmbie
__IV i RTAPI A.'}" TANDV] Pecembier I o 096 | 821 10 719 9 ﬂ__S;‘j__
!
LAPE | RIVER TAPI AT AMANDAY YES Jumapaey | 017017202
‘ 0 097 | 7,92 il 7.3 1] 53
- ' ]
TAPL | RIVER TAPI AT MANDVY YES Fehewary | 06/02/202 i ’
_ | Lo 076 | 218 | 10 {7071 11 53
: i tail 8 NEEY PR S demy Deom
RIVER TAPI AT NR.KAP o . \
TAPI il AR ] gpe September | 04092019 | 079 | 764 | 8 | 704 | 4 21
| RIVER TAPI AT NRUKAPP . 2
APt : YLES Ovtulier
BRIDGE _ | 03/1072018 | 09 | 7.66 | 10 | 722 | 9 37
{ TAP RIVER T;:;: Sgﬁ‘\&h%!’f' YES November
| _ 0671172019 | 072 | 731} 9 | 727 | ¢ 41
. RIVER TAPI AT NRLKAPP ' }
TAPI : _
BRIDGE i Decenber 10322010 | 098 | 797 | 10 | 707 | 6 | 36
, RIYER TAP AT NR.KAPP ._ i -'
TAPI YES Tanauary ‘
_BRIDGE Y lovo1nozo | oss | 779 | o | 720 3 | 63
o3 RIVER TAPIAT NRLKAPP | '
» TIR 1 F p
| -wn | BRIDGE YES 1 Peren | osoanon 092 [754] 14 J722| 9 | sa
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’ o -
= | i S»! [ & | 1 i
! "“f'mﬁ& Boo | pu | con | po | reo | 10
— e e . ~ f | !
TAPI R"’ﬁk'f*‘:’!;“g KATHOR | ygo September | 03092019 | 078 | 803 | 8 |32 | § |
Frooh " ik |
- RIVER TAPI AT KATHOR T 1
TAPI : YES Octot ;
N8 T lownorose | 088 [ 759 | 10 |26 | 0 | 4
TAPI FEFES "-Agi};‘g et b YES Navenbes
e _ 0%112019 ) 092 1735 12 (724 6 | 4
TAPI RIVER TA:E[_':‘; BATHOR YES December {
N.H.S. | 041272019 | 108 [ 754 | 10 | 722 9 | ai
TAPI R“E_R TASI'_?;‘ EATHoR YES Jamaunry ;
S 02/01/2020 | 092 | 792 | 11 | 721 ] 9 11
AL [ TORPALEATBATERR | ghe Febeuary | | |
! i | 03/0272020 | 0.86 | 7.8 | 8 | 726 ] I 53
ol I
SampIP& | gon | i | cob | bo ] FLO | 1o
v ;
 TAPI v;\]éycﬁ?n?g;{?nrcz YES September 03092019 | 054 | 7.51 8 T8 ] 8 27
. RIVER TAPI AT i
TAPE ik i YES Qctober |
VARACHHA BRIDGE, - '
| 01/10/2019 | 092 | 765 | 10 | 718 | 11 | 53
RIVER TAPI AT _ , : |
TAPI VARACHHA BRIDGE, b hovember | ontinote | 088 | 794 | 12 L2211 | 83
RIVER TAPI AT
FAp] .y i YES December
VARACHHA BRIDGE, | 04/12/2019 | 0.98 | 754 | 10 [7a8 | 9 | 36
RIVER TAPI AT ' |
TAPI b . YES Jannuary
YARACHHA BRIDGE, 02/01/2020 | 086 | 799 | 11 | 718 | 6 | 3
. RIVER TAPFAT )
TAPI ‘ YES Februar |
VARACHHA BRIDGE, | 030272020 | 089 | 798| 9 |703{ o | s
Samp P& L son | g | con | po |vco | rco |
TAPI R"’;ﬁgé?&g:‘:“ YES September | 050920019 | 17 | 748 | 14 | 661 | ¢ | 39
RIVER TAPI AT ONGC
TARY ; YES October )
BRIDGE SURAT 04/1072019 1 2.6 1 786 | 32 {628 | 27 | 83
3 |
: RIVER TAPIAT ONGC ; N bop
TAPI BRIDGESURAT | 'ES T Josmioio | 2.0 [ 76s| 26 |eoal 1 | 78
RIVER TAPI AT ONGC , . |
TAPI YES December
_ BRIRGE BHRAT 05/12/2019 | 2.1 | 7.04 | 22 | 697 | 11 | 73
RIVER TAPI AT ONGC .
TAPL Bl YES Junaupary
i BRIDGE SURAT 03/01/2020 | 2.2} | 7.5 | 24 | 674 | 11 | 87
RIVER TAPJ AT ONGC : :
TAPI BRIDGE SURAT YES February | |
losio22020 | 17 | 779 24 16281 11 | 77
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i . S Hihs i
Samg:D& BOD | p | Can | no | Feo | 1o
: RIVER TAPI AT RANDER | 4o . o | pamusorn b oge L 3e ] Ta ¢ lg
TAPI BRIDGE{CAUSEWAY YES eptember 030972019 | 0. e 33
B f
(oY RIVER TAPI AT RANDER
I HIBDGEICAUSEN Y YES e o009 11 | 739 1 {73l | e
. RIVER TAPI AT RANDER , , ,
T RIPOEICANERY i PR Yoninnie) b breen (ke ] a
TAPI mg;f;é’;?é:: Si:‘?f: R ¥YES December
j 04/12/2019 | 102 1762 ) 10 L2702 ] 11 | s3
.| RIVERTAPI AT RANDER o
i BRIDGE(CAUSEWAY i3 i . 4
i " 1020172020 | 1.09 | 799 | 11 | 7.09 | 11 76
[ a
#3 | RIVERTAPLAT RANDER o '
TAP] BRIDGE(CAUSEVA Y YES February _
03022020 | 099 | 77 | 12 7113 ] 9 23
53‘“%:”& BOD | pH | COD | DO | FCO | TCO
RIYER TAF1 AT
TAP] SWAMIVIVEKANAND YES September 05482019 1.8 7.44 12 6.62 9 4
BRIDGE, ;
RIVER TAPI AT : ;
TAPI SWAMIVIVEKANAND YES October TS e e D T -
BRIDGE,
RIVER TAPI AT
TAPI SWAMIVIVEKANAND YES November
BRIDGE,
_ 051172019 1 162 | 75 | 18 L 671 | 11 | 53
RIVER TAPI AT ‘ ,
TAPE SWAMIVIVEKANAND YES December ! |
BRIDGE, 1051272019 | 151 | 706 16 | 678 | 11 | 53
RIVER TAPI AT
TAPI SWAMIVIVEKANAND YES Janauary
BRIDGE.
03/012020 | 241 | 7.0 | 21 | 658 9 63
RIVER TAFI AT 1
TAPL SWAMIVIVEKANAND YES February
BRIDEE: Losioar020 | 148 | 70 | 22 |62 | 9 | 63




E - S“"’D:u& BOD | pll [ cob ! pO | Feo ) Teo
' TaPI : BEET Al R | e September | 050972019 | 162 | 746 | 12 | em | & | 4
P . { -
TAPI RIVERT;E:I;‘GTESARDAR YES O¢taber { 3
S | 04/102019 I 2.i8 | 7.37 23 6.49 11 63
il i :
RIVER TAP] AT SARDAR . :
TAPI { ? YES Nuventlier -
= f BIBDGE _ \ 05/11/2019 | 184 | 768 | 19 | 676 | 9 | @1
1 ; .
TAPL RI} L Tg;:ﬁaggsanmn YES December _ l i
| ' 05122019 | 162 | 7.12 | 17 | 681 | 9 | 63
TAPI RIVER T{}ls:ggas.ﬁﬁﬂﬁli YES Jamsnary _
» 03/01/2020 | 194 | 606 | 20 | 666 | 11 | 53 |
TAPE RIVER T&?{’f&:&s.—i RDAR YES Februnr
05/02/2020 | 1.62 | 768 |- 24 | 649 | 11 51
s"“’gzn& ' son pit | no | Feo | Tco |
TAPE UMARA TEMPLE YES September 05092014 1.7 733 6.41 9 33
TAPL L:MARA TEMPLE YES October 04102019 | 18 | 742 | 638 | 9 | g3
" TAPI U MPLE 'k Nov -
_ ki TES November | osiiaog | 174 | 76a | 681 | 11 83
TAPI AR i : - !
UMARA TEMPLE YES December 05/122019 | 1.64 7.1 | 675 6 | 53
TA . iM M P amuary '
Pl i UMARA TEMPLE YES Januuary 03/01/2020 | 221 | 7.12 | 6.31 " a3
] ‘ .
TAPI MARA TEMPLE YES February
PR L T osi22020 | 158 | 7.01 | 641 | 9 | 83




Status of waler quality of Bore well
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Snmpling
&
Anuniysls
{iinll
Rhver Name of Lorution 1‘?;:“:3”3 Renmnrk PARAMETENR
{From
maonth
Septed9 Lo |
; Fels 2020) _ |
5’""%:” & | on pit | COD | pON | FCO | 1o
BORE WELL OF KADQD, Fi
Tap TAMANDV] YES 03710/2019 | 0.88 | 7.55 10 [ 419 | % k1
HALFYEARLY /S
SempID& | pop | i | con [ pox | ko | 1o
BORE WELL OF SIIREE
; . Al A ET ) . i :
R P i RN 047102019 | 0.98 [7.98 | 10 | 29 | o | @
FYEARLY/S iR ] J
Status of water quality of STP
Sr.No STP name rf:iTr:e
5‘&?;5“ susnp_pl BOD FC | pit | TSS | CoD
Permissib M'
le Vnluss 10 100 9 T o2 50
mpil
Final Quilet of
3
ﬂé"}{'}”m the ETP ~ 9 it | 837
from final _
Sewage Treatment Plant- e7e) FR—QM FINAL
. " Signapore | O-Sfi; = OUTLET OF 8 9 113
STP ~
0K
POV STP Outler ~ 12 5 | 7.9
5“;"5:” samp,_pt BOD FC | pH | TSs | cop
Permissibl | 6.5-
& Viliies 10 104 9 20 A0
074017302 From final "
0 | outlet of STP ~ 14 13 1.6 as
Sewage Treatment Plant- | 05/117201 From final 7 & | 749
1 gavier 9  |owletof STP~ :
237107201 from final
9 outlet of STP~ | 2! R
13/0972 ; ‘
13 Bgl"ﬂl Fina;%’ui:t pf n N 72
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ANNEXURE-2

Status on Transfer of Land for STPs and SPSs
( Status update from Office of The Collectorate - Surat )
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MINUTES OF MEETING

Date & Time: 11" September 2020 {11:00 hrs I5T}

Attendees: 1. Shri E. H. Pathan ( Executive Engineer & Head - Drainage Department, SMC)

2. Shri Bhiarav B. Desai { Executive Engineer - Tapi Shuddhikaran Project, SMC )

3. Shri Parag U Dave (Regianal Officer, Gujarat Pollution Control Board, Surat )

4. Shri Dharmesh Mistry {I/C Town Planner, Town Development Department, SMC)
5. Shri H.D. Patel{ EE, Irrigation Department, Surat Circle

G. shr’s,{Smft Rachita Desai {Dy Town Planner, Town Planning Department, SMC)

7. Shri Trushit Desai { Consultant - SMC / NGT WZ2-50/2018 )

- - No members from Gujarat Urban Development Mission{GUDM), Collectorate and
Gujarat Water Supply and Sewerage Board (GWSSB) were present.

Location: Virtual Meeting Platform { ZOOM }
Subject: Hon'ble NGT Crder Dated 16 July 2020 in the case of WZ 50/2018 and action plan of -

A,

compliance plan thereof

In matter of Tapi River pollution etc., Environment Interest Litigation (EIL) was filed by
Nav Yuva Sangathan and others vide original application no. 50/2018 (Wz) at National
Green Tribunal{NGT), Pune and Hon'ble NGT has passed an order on 25" February 2019
to form a committee to review and coordinate the necessary measures for Tapl
Shuddhikaran project progress.

In compliance with the order of Hon'ble NGT dated 25™ February 2019; para-13, A
Committee comprising of Five Members (Representatives of Different Departments &
Agencies) was constituted to review and co-ordinate the necessary measures, with
Surat Municipal Corporation as The Nodal agency for compliance and co-ordination. The
Committee had completed Six Committee meetings till 17" March 2020

7" (Eighth} meeting of The Committee was convened at Virtual Meeting platform- Zoom
at 11.00 AM on 11" September 2020, in compliance with various guidelines and
directives in effect in regard of ongoing COVID-19 pandemic

Following representatives of the relevant authorities were present in the meeting,-

(1) Narmada Water resources, Water Supply & Kalpasar Department, Gujarat was
represented by Mr, H.D. Patel, Executive Engineer, Surat Irrigation Circle

{2} Gujarat Pollution Control Board (GPCB) was represented by Mr. Parag U. Dave,
Regional Officer, Gujarat Pollution Control Board, Surat Regional Office

{3} Commissioner shri, Surat Municipal Corporation was represented by Mr. E. H.
Pathan, Executive Engineer & Head of Drainage Department, Surat Municipal
Corporation (SMC), Mr. Bhairav Desal, Executive Engineer, Tapi Shuddhikaran Project
(TSP), Mr. Dharmesh Mistry, I/C Town Planner, Town Development Department, Mr,
Vijay Desai, Deputy Town Development Officer, Town Development Department,
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Mrs. Rachita Desai, Deputy Town Planner, Town Planning Department, Surat Municipal
Corporation (SMC)

The following points were discussed during the meeting

1. Mr. E. H. Pathan of SMC welcomes the representatives of the Committee Members and
explained the proceedings of the aforementioned case and status thereof.
Mr. EH. Pathan also explained the agenda of the meeting, Mr E.H. Pathan informed the
quorum that the case no 50/2018 has been transferred to the Principal Bench of Hon'ble
Nationial Green Tribunal and will merged with case no. 673/2018 as per the order of
Hon'ble NGT order of July-2020. He also informed that the next hearing is scheduled on
21* September 2020 at The Principal Bench of Hon'ble NGT. He further informed that,-

a} SMC has already been doing following actions to avoid disposal of Municipal Solid
Waste into River Tapi,

b} Catch-pits are instalied with special design to control disposal of waste into River
Tapi. He further informed that approximately 43,000 Catch-pits are fitted with
cement concrete jali to prevent plastic and solid waste entry in to drain. Moreover all
the outlets into natural resource has also been fitted with screen to prevent solid
waste entry in to natural water drain.

¢} In regards of status of 5TPs, in jurisdiction of SMC, out of 4(four} Construction of
01 STP is completed and 3 STPs are in progress. However, some delays are expected
in completion of construction and commissioning of STPs due to time lost due to
various guidelines, directives and difficult times of COVID-19 pandemic.

d) In regard of construction of STPs outside jurisdiction of SMC but within jurisdiction of
SUDA, 2 STPs (94.96 MLD) are in progress and 2 package tenders have been invited
for construction of 12 $TPs totaling a treatment capacity of 83.36 MLD and the
tenders are live online. The Completion and Commissioning of these STPs are too
expected to be delayed till end of 2022 due to reasons explained vide para 1(c)
above.

e} Inregard of the in-situ remediation of Drains, SMC has invited Expression of Interest
{Eol) from 18 Companies / Organizations, and in response, SMC has received Fol from
2 companies / organizations. NEERI, Nagpur was also invited to submit the proposal
for in-situ remediation of drains till STPs are constructed.

f} Status of availability of land was also asked, that could not get replied as
representative of Collectarate were not present.

g From Govt. of Gujarat, Rs.167.07 crore (Prorata Grant of Gol scheme] is yet to be
received. But could not get replied as representative of GUDM was not present.

2. Mr Dharmesh Mistry of Town Development Department of SMC inform the Committee
Members that Works related to demarcation of No-Construction Zone, Restricted Zone
along-with delineation of Restricted Activities ~ along the stretch of Tapi River, are
under progress in consultation with the Town Planning Department of The State. An
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Affidavit in this regard was alivady submitted to Hon'ble NG by Town Planning

Department of St

1. Mt Bhairav Desal requested Representatives of Irrigation Department to share the
details and updates on approval for desliting in the upstream of Singanpore Weir

4. Mr. HO. Patel, Executive Engineer, Surat irrigation Circle has stated that princpal
~ approval is obtalned for desilting in the upstream of Singanpore Weir

3. Mr. P.U. Dave, Regional Officer, GPCB-Surat RO stated that water quality in river Tapi is
being checked regularly. The water quality data of samples along stretch of Tapi River
during the period March-August, 2020 are shared with SMC. He also reguested all
Committee Members to share affidavits by various departments under multiple cases of
River Pollution with other Members of Committees, so as to avoid mismatches and
conflicting / contradicting submissions to Courts of Law, He confirmed the receipt of
Minutes of Meeting held at The Collector Office, Surat District Collectorate on this
matter. He requested SMC to share various Technical and Financial details of TSP Project
for presentation to the Chief Secretary of The State, Gujarat, as and when required

6. Mr. H.D. Patel, Executive Engineer, Surat Irrigation Circle has requested SMC to share
update on demarcation of Red and Blue Line. He has also requested SMC to share the
affidavit filed by Town Planning Department of SMC in this regard.

7. Mr. EH. Pathan, Executive Engineer, Surat Municipal Corporation, requested all
committee members to review status updates and compile updated information on the
responsibilities entrusted upon various departments, as they might be required to be
provided before/during scheduled hearing at Hon'ble NGT

8. Meeting was ended with vote of thanks from chairs.

-

Executi\?é En;ne'aer &
Divisional Head {Drainage)
Surat Mumicipal Corporation

DNG/OUT/No/ {43 S~

Dt. 18/09/2020



MINUTES OF MEETING

Date & Time: 12" January 2021(12:00 hrs IST)

Attendees: 1. Shri Hitendra Suthar (Executive Engineer — TSP Project, SMC }

2. Shri Dharmesh Mistry (I/c. Town Planner ,Town Development
Department, SMC)
3. Shri Parag U Dave Regional Office, GPCB Surat )
4. Shri H.D. Patel {Executive Engineer, Irrigation Department, Surat Circle)
5 Shri Rajnikant Chaudhary (Executive Engineer, Gujarat Water Supply &
Sewerage Board)
6. Smt Kalpanaben Chaudhari (Chitnis to Collector, Surat )
7. Shri Trushit Desai [Consultant — SMC / NGT WZ-50/2018)
-No members from Gujarat Urban Development Mission {GUDM) were

present

Location: Room No 88, SMC Head Office, Muglisara, Surat

Subject: Hon'ble NGT Order Dated 21% September, 2020 in the case of WZ

A

50/2018 and action plan of compliance plan thereof

in matter of Tapi River pollution etc,, Environment Intecest Litigation (EIL) was filed
by Nav Yuva Sangathan and others vide original application no. 50/2018 {W2) at
National Green Tribunal {NGT), Pune and Hon'ble NGT passed an order on 25"
February 2019 to form a Committee to review and co-ordinate the necessary
measures for Tapi Shuddhikaran Project Progress.

in compliance with the order of Hon'ble NGT dated 25" February 2019; para-13, A

Committee comprising of Five Members (Representatives of Different Departments

& Agencies) was constituted to review and co-ordinate necessary measures, with

Surat Municipal Corporation as Nodal Agency for compliance and co-ordination. The

Committee had completed seven Committee meetings till 11" September 2020.
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C. Eighth (8" meeting of the Committee was convened at Room No. 88, SMC Head
Office, Muglisara, Surat at 12.00 Hrs on 12"Janvary 2021,
Following representatives of the relevant authorities were present in the meeting,
7 (1) Narmada Water Resources, Water Supply and Kalpasar Department ,Gujarat was
represented by Mr. H.D. Patel, Executive Engineer, Surat irrigation Circle .

(2) Gujarat Pollution Control Board (GPCB) was represented by Mr. Parag U. Dave,
Regional Officer, Gujarat Pollution Control Board, Surat Regional Office.

(3) Surat Municipal Corporation was represented by Mr. Hitendra Suthar, Executive
Engineer, Tapi Suddhikaran Project (TSP) and Mr. Dharmesh Mistry, i/c. Town
Planner,Town Development Department ,Surat Municipal Corporation{SMC).

{4) The Collectorate , Surat was represented by Mrs. K.R. Chaudhary, Chitnis to
Collector

The following points were discussed during the meeting

L. Mr.Hitendra Suthar of SMC welcomed the representatives of the Committee
Members and explained the proceedings of the aforementioned case and status
thereof. Mr. Hitendra Suthar also explained the agenda of the meeting, SMC
informed the gquorum that the case no 50/2018 has been transferred to the
Principal Bench of Hon'ble National Green Tribunal and has been merged with
case no. 673/2018 as per the order of Hon'ble NGT order of July-2020. It was
also informed to the quorum the next hearing is scheduled on-16® February
2021 at the Principal Bench of Hon'ble NGT. Then further informed the guorum
that-

a) SMC has made substantial progress on Interception and Diversion on Left
and Right Banks of Tapi River in the jurisdiction of SMC and approximately
15% of identified works have been achieved.

b) In regards of status of STPs, in jurisdiction of SMC, out of 4{four), 01 STP is
operational, 01 STP trial run is in progress and work of 2 STPs are in
progress. However, some delays are expected in completion of
construction and commissioning of STPs due to various guidelines,

directives and difficult times of COVID-13 pandemic.
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¢} In regard of construction of STPs outside jurisﬁicﬁ:ian of SMC but within
jurisdiction of SUDA, 2 STPs {94.96 MLD) are in progress and tenders approved for
2 packages and work order for construction of 12 STPs totaling a treatment
Capacity of 83.36 MLD has also been issued. The Completion and Commissioning
of these STPs are too expected to be delayed till end of 2022 due to reasons
explained vide para 1(b) above. '

d) In regard of the In-Situ Bio-Remediation of Drains, SMC has invited Expression of
Interest {Eol) from 18 Companies/ Organizations and SMC in coﬁsuitation ‘with
SVNIT,has shortlisted 3 companies. Invitation of subsequent RFP is in process and

accordingly work will be allotted.

2. Shri Dharmesh Mistry, I/c. Town Planne«r; Town Development Department informed
Committee members that, In SUDA areas, the regulations for Tapi Fiood Prone Areas ie.
“No Development Zone” (NDZ-1A, NDZ-1B, NDZ-2A} and “Restricted Development Zone”
(RDZ-1C, RDZ-2B)" are incorporated in Comprehensive General Development Control
Regulations-2017 and implementation has’ been initiated with immediate effect via
Notification dated 11.11.2020, no, GH/V/174 of 2020/EDB-102016-3629-1.

3. Mr. P.U. Dave, Regional Officer, GPCB Surat suggested that:

a) To speeding up the exercise of Tapi Flood Prone Areas on Development Plan
map. '

B) He also stated that water quality in river Tapi is being checked regularly. The
water quality data of samples along stretch of Tapi River during the period
September to December,2020 are shared with SMC .

¢) He also requested all Committee Members to share latest and updated
information as desired by Honble justice Shri B.C. Patel, former Chief Justice
of Delhi High Court (and former judge of Gujarat High Court) who has been
appointed as overseer by Hon'ble NGT for this case matter, by various
departments under multiple cases of River Pollution to be shared with other
Members of Committees, so as to avoid mismatches and conflicting /

contradicting submissions to Courts of Law.
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4. Mr. H.D. Patel, Executive Engineer, Surat Irrigation Circle has submitted that they have
floated tender for desilting in the upstream of Siganpore Weir of River Tapi , but due to
Court matter the opening of the tender is on hold. The further process will be done after

final decision in this matter by Hon'ble court.

B Mr.Rajnikant Chaudhary, Executive Engineer,GWSSB stated that, 1 to 4 clusters work in
progress,Cluster 5 & 9 tenders are invited and for Cluster 6,7 & 8 tenders not floated due to

land issue,

6. Mrs. KR Chaudary , Chitnis to Collector,Surat informed the Committee Members that the
process of acquisition and transfer of Land has been expedited and the latest update will ba
informed to SMC as well as other Members of the Committee.

7. Mr. Hitendra Suthar, Executive Engineer - TSP, Surat Municipal Corporation, requested all
committee members to review status updates and compile updated information on the
responsibilities entrusted upon various departments, and submit to Hon'ble iugtice Shri BC
Patel and GPCB before 21st January 2021 keeping in view the scheduled hearing at Hon'ble
NGT on 16th February 2021.

8. Meeting was ended with vote of thanks.

-
e

s
Exécutiéfe Engineer
Tapi Shuddhikaran Project
Surat Municipal Corporation

DNG/OUT/No/ 3 =6
Dt. 2.} /01/2021
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e ) GOVERNMENT OF GUJARAT

.\:‘- . URBAN DEVELOPMENT AND URBAN HOUSING DEPARTMENT
g( " NOTIFICATION NO.GH/V/ |7 ¢ of 2020/EDB-102016-3629-L
- : SACHIVALAYA, GANDHINAGAR.

NOTIFICATION

Date: 1 Iu[zoz:-‘

NO.GH/V/ ]qq of 2020/EDB-102016-3629-L: WHEREAS the Government of
Gujarat is of the opinion that it is necessary, in the public interest, to make variations
in the Comprehensive General Development Control Regulation-2017 notified vide
Notification No. GH/V/269 of 2017/EDB-102016-3629~-L, dated 12" October 2017,
which was sanctioned by Urban Development and Urban Housing Department Govt.
Of Gujarat, Gandhinagar, under the provision of The Gujarat Town Planning and
Urban Development Act — 1976(hereinafter referred as the “Act”).

Whereas, The Government of Gujarat has modified the Comprehensive General
Development Control Regulation-2017 thereafter on dtd.05.11.2018 by Notification
No.GH/V/152 of 2018/EDB-102016-3629-L and again on dtd.03.10.2019 hy
Notification No.GH/V/143 of 2019/EDB-102016-3629-L (hereinafter referred as
“CGDCR").

Whereas, The Government of Gujarat is of the opinion that it is necessary in public
interest to make variation in the said CGDCR.

Now, therefore, in exercise of the power conferred by sub-section (1) of section-
116A of the said Act, the Government of Gujarat hereby:-

(a) proposesto make the variation in CGDCR

(b) Calls upon any person to submit suggestion or objection, if any, with respect to the
proposed variations made in CGDCR, as per below SCHEDULE to the Additional Chief
Secretary to Government of Gujarat, Urban Development and Urban Housing
Department, Sachivalaya, Gandhinagar, in writing, within a period of two months
from the date of the publication of this notification in the Official Gazette.

SCHEDULE
Comprehensive General Development Control Regulation-2017 notified vide
Notification No.- GH/V/269 of 2017/EDB-102016-3629-L, on dated.12.10.2017 and
modification finalised by Notification No.- GH/V/152 of 2018/ EDB-102016-3629-L,
on dated.05.11.2018 and Notification No.GH/V/143 of 2019/EDB-102016-3629-L on
dtd.03.10.2019 are modified, rearranged, corrected for any grammatical error as per
ANNEXURE annexed herewith.
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- ANNEXURE -
sr. | Part '-l;a.ée Ee'éi;la T Proposed Modification
i No. No.—[ tion
E | No.
(1] 2 | 3 4 5
l1 [ 6 |212 | Ismodified as
5 (b) Building
| “Semi-Detached Building" means a building having one
! side attached with wall and roof with other building."
!
2 11 17 |2.59 Height of Building {
"a) Lift cabin with machine room above" is modified as '
"a) The genuine stair cabin, water tank and lift room, Lift /
cabin with machine room above" .
301 |26 12101 | Ismodifiedas - |
Row House [

spaces."

"Means group of residential building, often of similar or |
identical design, situated side by side and joined by !
common wall/s and having only the front and rear open

Ja-1) 41 | Table
3.4
5 |1 43 1312
:- " | 3

The NOTE is modified as

|
Penalties for Undertaking Unauthorized Development i

"Penalties to be imposed only on builtup area of
unauthorized development."

/

Table 3.5 is replaced by

]

Appeal Committee for Conflict Resolution r

Sr. Constituted
No. | UDA/ADA

Designated ADA

/ Nagarpalika

Designation

|

(1) (2)

(3)

(a) [

1 | Chairman of UDA /
ADA

President of
Municipality

Chairman j
|

2 | Municipal
Commissioner of
concerned Municipal
Corporation,

STP of nearest
Development
Authority

Member jf [

3 | Additional Chief Town
Planner of
AUDA/SUDAOR

Senior Town Planner
{in case of other than
AUDA / SUDA)

OR

L Chief City Planner (in

case of Municipal
Corporation)

Town Planner of
District

Member !

4 Concerned technical
ACTP-1o0rACTP-2
of TPVD
OR Representative of
HOD of Urban
Planning (CEPT /
o |swwm

5 Chief Executive
Authority

Chief Officer

Member

1 -aémbeirﬁ i
Secretary

Page 2 of 9



|

! b I |69 Table | Control at the Design and Inspection Stage (st)
*] 52 | At the end of the Table following note is added
| | I Col. | "Note : In case where insurance coverage is available for
i ey I (4) | the period less than prescribed in the abovg Table, a
| 5 l affidavit shall be submitted by the owner mentioning that
‘r g . he will get the insurance cover renewed at regular interval
! |in such a manner that the insurance coverage is for the .
L__ o | period not less than what is prescribed.”
7 01 71 Sche | Scrutiny Fees and other charges for the Grant of a
] | dule | Development Permission / Revised Development
. | 1 Permission ‘
} | | "This fees shall be valid for one year from the date of
‘ 1 payment received by the Competent Authority. The validity
* may be extended for another one year by the Competent
' Authority." is added after "A person applying for a:
| ' Development Permission shall have to pay scrutiny fees
| . and other charges along with the application to the
' ! ! - Competent Authority at the following rates.”
8 72 Sche : Atthe end of Schedule 1
dule | "Note: Fees may be revised by Competent Authority from
(1 time to time." R
9 il 5 | Table | Classification of Designated Areas in DP
P 1 6.2 In Col (S) of Sr.No.6, )
i ISr.No "(only.for area falling within 200 mts on giti‘a_er side of
! : T0Z)" is modified as "(only for area falling within 200 mts |
i 6 on either side from edge of the road in TOZ)" :
‘| ! Cal
' 5 (5) _
011 5 Table | Classification of Designated Areas in DP |
i | 6.2 In Col (5) of Sr. No. 9, at the end after " Dt.13/02/2009" |
| ' Sr.no. | following words and figures area added. !
| 9 "with maximum built-up area of 300 sg. mt per unit and |
' Col5 | height upto 10mt per unit." |
11l 6  Table | Classification of Designated Areas in DP '
‘ | 6.2 In Col. (5) of Sr. No.16 "HO" is added. |
1210 7 | Table | Classification of Designated Areas in DP '
| 1 6.2 In Col. (5) of Sr. No.29 "H4" is added. |
1131l |7  Table | Classification of Designated Areas in DP |
] 6.2 In Col (5) of Sr. No. 30, "DW1," is added after "AG3"
"14 10 Table | USE PERMITTED IN EACH CATEGORY i
i 6.3 In Col (3) of Sr. No. 2, the words -
‘ "Home occupant and cottage industry shall not be .
| permitted in tenement dwelling/ flats." are deleted.
15 [ 1l 10 Table | USE PERMITTED IN EACH CATEGORY :
[ 6.3 | 'Shopping Mall" is added in Col.3 of ?
' Sr. No. 12. |
L ' I
16 (I |10 |[Table | USE PERMITTED IN EACH CATEGORY B
& 6.3 In Col. (3) of Sr. No.25 following is added in the end. 1‘
1 ", LPG Cylinder Godown subject to NOC/Approval and '

conditions laid down by concerned department /
authority." is added.

Page 3 ol'9

716



6.3

|

i
e s o i it

16 Table

6.7

16 | NEW
! Table

 6.8A

11 | Table [ USE PERMITTED IN EACH CATEGORY

In Col.(3 ) of Sr. No.31 "Crematorium , Cemetery, Burial
ground" is added.

Use control and F.S.1.: Cafegorv D1 GUDA - NON GMC !

Sr.
No.

Use Zone

(1)

(2)

Code

_(Base)

(3) (4)

Sl
Permissible

Following new Sr. No. 14 is added after Sr. No. 13 and !
Note below the Table "2. Regulation of GIDC estate in
GMC as per Table 6.6 shall be made applicable in GIDC)
estate zone in GUDA - Non GMC area also." is deleted.

FSl-Charge-
able

|

FSI-Maximum ]
Permissible

o

s,
=)
-~

e

GIDC
14 | Estate

124 |

1.0 J Nil

1.0

A
1]

o ———

N

|

o
1
|

-

River B

NDZ-
1A

NDZ-
18

F_li Code

gulation For Tapi Flood Prone Area

REGULATION FOR TAPI FLOOD PRONE AREA
Development within flood prone areas of Tapi river in
SUDA area will be carried ou
following:
Table A6.8: Re

t in accordance with the

|

Name of
Zone

Lo

cation

Permissible Uses

k with existing Emba
No

Developme
nt Zone
sh

nt

nt

W

No
Developme
nt Zone

nt

an g nkme

From
edge
River

the
of

own in

Developme

Plan to

existing
Embankme

/

Retaining

all

From
existing
Embankme

/

the

Retaining
Wall to
15.0 mt

nt / Retaining Wall

|
g
]

No development shall be |
permitted except |
Agriculture, Garden, Party
Piot, Botanical garden,
Afforestation, playground,
Nursery, Cemetery and j
Burial ground, !
Development undertaken |
by Government/Semi !
government/ Urban local |
Authority  for  public I
Purposes, provided such

o

structure shall be on stilt.

l No devéo_;;me“m'shalll_bjeﬂ

permitted except

Development undertaken |

Government/  Semi !
Government/ Urban local i

i‘ Authority for Public

i Purposes, provided such

i structure shall be on stilt,

| J
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3 | RDZ-
1C

Restricted |
Developme
nt Zone

The Area
| falling
between
15.0 mt
| and 150.0
mt. from
Embankme
nt [/
Retaining
Wall

|

Al
hase zone, provided that

following restrictions shall '!

apply:

{i) All buildings shall be on
«Lilt.

(ii) Ground floor shall he
nsed only for the purpose
of parking or open space
iHollows plinth only}
iiii)Basement  only  for
parking purpose shall be
allowed.

tiv) Al natural drain
channels shall be retained
or shall be allowed to be
diverted at an alignment

and cross section
determined by the
Competent Authority.
(v) Structural Design shall
be done considering the
possibility of flood. |
B | River Bank without Embankment / Retaining Wall
NDZ- | No From the | No development shall be
2A Developme | edge of | permitted except
nt Zone River as | Development undertaken I
shown in | by Government/ Semi i
Developme | Government/ Urban local |
nt Plan to | Authority for  Public |
30.0mt Purposes, provided such l
structure shall be on stilt. !
2 | RDZ- Restricted | The Area All Uses permissible in :
2B Developme | falling base zone, provided that |
nt Zone between following restrictions shall
the 30 mt apply:
and 150.0 (i) Al buildings shall be on
mt. stilt.
measured {ii) Ground floor shall be
from the used only for the purpose
edge of of parking or open space
River {Hollow plinth only)
(iii)Basement only for
parking purpose shall be
allowed.
(ivJAll  natural  drain
channels shall be retained
or shall be allowed to be
diverted at an alignment
and cross section
determined by the
Competent Authority.
{v} Structural Design shall
be done considering the
possibility of flood.
Note:- 1. The provisions of CRZ notification and

changes therein from time to time shall be
applicable and the maximum restrictions shall

govern.

2. The boundary of Zone shown in Development

Plan shall

prevail.
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2070 J20 _] Table | Use control and F.S.I. : D3 and D6 Category
6.15 Figure "1.2" in Col (4) of Sr. 2 & 3 is modified as "1.8" and ’
| following Note is added. !
"Note: No height relaxation whatsoever if FSI is not |
consumed.” S ]
2111 21 | Table | Use control and F.S.I. : Category D8 & D10
6.18 Sr.no. 5 is added as B B
Sr. Use Permissible Chargeable Maximum ;
No. ksl L T R
6 N S 3 SN O ) N O ) (5)
5 Other 1.2 0.6 1.8 i
o1 Y€ - e |
21 | Table | Use control and F.S.1. : Category D9 |
6.19 Col (3) and (4) of Sr. No. 3 is modified as ‘
[sr. | Use FSI Maximum | Maximum | ,'
No. | Built up Height ‘
i @ (3) (4) (s) _: i
3 Industrial | As per Not . 13.00 mt ! ’
permissible FSI applicable | (Additional ! ’
in industrial height as |
zone of required for
corresponding ‘ industrial | ‘
UDA/ADA/D-8 purpose as "
or D-10 approved by
| category. Factory
Inspector.) |
23 1 21 | Table | Use and Maximum Permissible F.S.I. for Agriculture Zone
6.20 | Categories D1 to D7(B)
Col In Sr. No.4 of Col (6) the words "./FP no." are deleted.
(6)
24 111 22 | Table | Use and Maximum Permissible F.S.1. for Agriculture Zone
6.20 Categories D1 to D7(B)
In Col.2 of Sr. No.3, "Service Establishment," is added after
' "Storage".
25 ; ] 22 | Table | Use and Maximum Permissible F.S.|. for Agriculture Zone
: 6.20 Categories D1 to D7(B)
’ Col Remarks in Col (6) is replaced by
3 (6) "6. Road Side Margin shall be 30.00 mt. except in case of
’ Public Utility buildings and Fuelling & Electric Vehicle (eV) 4
charging stations." 1‘
26 i ] 22 | 6.3.2 | Areas not counted towards computation of FSI
( Item a. of Sr. No.4 is replaced by
"a. Hollow plinth provided for parking with minimum clear
! height of 2.4mt. and maximum clear height of 3.5 mt. |
| However, in case of mechanical/ stacked parking, height as
! per requirement."
27 I 25 6.5.2 | Land-Locked Building-Unit and Required road width.
; i Sr no. 4 is modified as
"4. For plots in Non-T.P. Areas and in agriculture zone, the
permissible uses and regulations shall be as per the
b ] original Survey No. of the owner." _ !

Page 6 of'Y



F

éuildlng Height with respect to road width

25 | Table
| 1 6.23 | Heading of Col (5) and (6) is modified as o
| | Category of "~ Width of Road N
| Authority/ | Less | 9mts 12mts 18mts 3630
uLB than and and and mts &
| 9.0 less less less above
\ mts | than than 18  than 36
| 1 12.0 mts 30 mts
1 | I : f mts . ; .
I N B (1) 2 | B @ ) 6
29 .11 27 | Table | Margin between two buildings and margin from common
! No. | plot: All Category except GMC and DI :
. 6.25 | Sr. No. 1. of the Note is modified as
Fd SN . ' "1, Building height means height as per Fire Regulation.
. 30j I 33 16.7.3. | Permissible uses in Margin
T C. In proviso, "Further if the plot abuts on 7.5 mts wide road
the stair may be allowed from the plot boundary.” 5
replaced by
f } "Eurther if the plot abuts on less than or equal to 15.0mts
i ‘. wide road the stair may be allowed from the plot
! ! boundary. ) I I
31 {11 33 | 6.7.3 | Permissible uses in Margin i
Sr. No. 6 is modified as "6. Vehicular Ramp: Connecting
ground level with basement at any level shall be permitted
in side and rear margin as per Table No.13.4.1.for:" 1
3211 ;34 |6.7.3 | Permissible uses in Margin
| Sr. No. 11 is modified as ,
"11. Parking shall be permitted in margins having minimum ¢
width of 6.0m except in access path from gate to stair-
case, if it is contiguous with over all parking layout as '
| illustrated below." J
3311 45 |6.16 Open-to-Sky Space i
& Set of Regulation No. "6.16 Open-to-Sky Space" placed i
46 in Chapter 6 GENERAL PLANNING AND DEVELOPMENT{
REGULATIONS is deleted from Chapter 6 and is placed in |
Chapter 7 GAMTAL (GM) & CORE WALLED CITY (CW) as |
regulation No. "7.4A Open-to-Sky Space" with same |
set of sub-regulations and the Table. |
34 1 50 | Table | Minimum common plot 5
6.50 In Col (4) of Sr. No.3 '
"20 % of the building area" is modified as "20 % of the
building unit area" ,
3511 |58 |82 RESIDENTIAL AFFORDABLE HOUSING (RAH) T
59 |Table | "Affordable Housing means residential development for
8.2 providing Affordable Housing of dwelling units up to 80 5
sq.mts along with ancillary commercial use up to 10% of
the total utilized FSI." is modified as ]
“Affordable Housing means residential development for |
providing Affordable Housing of dwelling units up to 90 |
sq.mts along with ancillary commercial use up to 10% of '
the total utilized FSL." |
Col. (2) of Sr. No. 3 of Table 8.2 is modified as "more
L than 66 and up to 90"

Page T ol'9
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EITRE 13.1.
5

E

37(m |4 131

38110 17 13.12
2

gl o |

39 11 19 | Table

| 1138

- 40 l 1 34 Table

| 35 (173

Plinth

Sr. 2. is modified as .
"2. The building may be permitted on hollow plinth at the
ground level, with the following provisions:

Has maximum clear height of 3.5 mts and minimum
clear height of 3.0 mts from finished ground level and
is free of enclosures except for staircase and other
permitted uses under these regulations."

Minimum Clearance Height in Buildings

Sr. 6. and 7. are modified as
"6. Hollow Plinth, for the purpose of parking shall have
maximum clear height of 3.5 mts. and minimum clear
height of 3.0 mts from finished ground level,

7. For Basement, exclusively used for parking shall have
minimum clear height of 2.8 mts, and maximum clear
height of 4.5 mts. In case of mechanical parking, more ;

height may be permitted.” l

Table 13.8 Provision For Passengers Lift

In Sr. No. 1. and 2. the figure "25" is replaced by the
figure "21",

4‘
Occupant Load j‘

"Table 13.8" is corrected as "Table 13.10"
Norms for Roof Top Solar PV Installation and generation |
Figure (4) and (5) in the second row of the Table heading j

is corrected as (3)and (4) respectively,
Below the Table

* ¥

] “available rood areq” is corrected as “available roof
. space”

By order and in the name of the Governor of Gujarat,

= .
2

PS to Hon'ble Governer of
Additional Chief Secretary
PS to Hon'ble Dy. Chief Mi

Qu

& \],\\' (Pram
HE I /' Officer on Special Duty & Ex-Officio Deputy Secretary
\\;._) 30 e e 8 F to the Gowt. of Gujarat
\‘\:{\;_Z/ﬂ’ '--’ Urban Development and Urban Housing Department
Copyto; ==

Gujarat.

to Hon'ble Chief Minister of Gujarat,
nister of Gujarat.

PS to Chief Secretary, Government of Gujarat.

PS to Additional Chief Secretary,

Department, Government
PS to all secretaries of all s

Additional Chief Secretary,

Additional Chief Secretary,
Vice Chairman and Ma
Corporation, Gujarat.

Urban Devlopment ang Urban Housing
of Gujarat.

ecretariats of Government of Guijarat,

Industries and Mines Department, Gujarat,
Panchayat and Rural Department, Gujarat.

naging Director, Gujarat Industrial Development

Municipal Com missioner, All Municipal Corporations.

Chief Executive Authority,

All Urban/Area Development Authorities,

Page 8 o'y
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Commissionerate of Municipalities Administration, Gujarat State, Gandhinag ir.

Chief Town Planner, Gujarat State, Gandhinagar.
Chief Officer, All Municipalities
Collector, All Districts

District Development Officer, All District Offices.

Manager, Government Central Press, Gandhinagar - With a request to pu'b. sh
the aforesaid notification in Part IV-B central Section, in the Guji-at
Government Extra Ordinary Gazette of Dated. || [4 20 2.0 anfi forw rd
500 printed copies of the same to this department. The Gujarati version of he
Notification will be forwarded shortly to you by the Legislative :nd
Parliamentary Affairs Department, Sachivalaya, Gandhinagar. _
Legislative and Parliamentary Affairs Department, Sachivalaya, Qandhrnag‘ r-
with request to send Guijarati version of the said Notification C!IFE(-ZUV .to he
Manager, Government Central Press, Gandhinagar for its publication in he
official gazette urgently.

" Director of Information, Gandhinagar- with request to issue suitable pres.es
note.

System Manager, Urban Development and Urban Housirlg Department,
Gandhinagar- with request to publish in the department web site.

The Select file of ' L' Branch, U. D. & U. H. Dept.(2020)

The persanal file of Dy. Section Officer, L-Branch, U. D. & U. H. Dept.(2020)
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& E. H. Pathan
Exccutive Engineer(Drainage) & Divisional Head
=t Surat Municipal Corporation

DNG/OUT/NO. )\

o Date: lo o |

Regional Officer,

Gujarat Pollution Control Board,
338,Belgium Square, Typical first Floor,
Silver Plaza Complex,opp.

linear bus Stand Ring Road,
Surat-395003

Sub : Regarding Hon'ble NGT order dated 21.09.2020 in OA no.
50/2018(W2) in the matter of Nav Yuva Sangathan & Ors.v/s
Secretary, Narmada Water Resources, Water Supply and Kalpasar
Department & ors. before NGT, PB, New Delhi-Reg.

Ref. : Meeting dated 28.01.2021

Sir,
For the captioned subject the meeting held on dated 28.01.2021 regarding

compliance of Hon'ble NGT order in Original Application n0.50/2018(W2) in the
matter of Nav Yuva Sangathan & Ors. V/s Secretary, Narmada Water Resources,
Water Supply and Kalpasar Department & ors. before NGT, PB, New Delhi-Reg.
The information sought by hon’ble justice shree B.C. Patel sir during the meeting

are attached herewith as annexure 1to 9.

Enclosure: Annexure 1to 9.

Executkf gineer
& Divisional Head(Drainage)

Surat Municipal Corporation
Drainage Dept., Surat Municipal Corporaﬂbn. B (0261)278 0057, 278 0171, Ext-201
Old West Zone Office, Tadwadli, & (0261) 245 1935, 242 2110
Rander Road, >4 exen.sp@suratmunicipal.org

Surat-395009. Visit us at www.suratmunicipal.gov.in



Details regarding compliance of Hon'ble NGT order regarding Original Application no.

50/201

8 in the area under jurisdiction of Surat Municipal Corporation and Surat Urban

Development authority (wz)

1

Status of STPs since no Progress is
Observed

The progress of each STPs were explained by
Municipal Commissioner shree and details are
annexed herewith as annexure 1

Date of Completion of STPs

The progress of each STPs were explained by
Municipal Commissioner shree and details are
annexed herewith as annexure 2

Health officer clearance?

The same point was discussed and Municipal
Commissioner shree mentioned that on the basis
of said clearance only further process has already
been done and hence it is no more a pending
issue.

How to allow development without
TP scheme

Municipal Commissioner shree explained that as
per the norms of corresponding GDCR, the
development sanction can be granted in non
piped infrastructure with facility of soak pit and
septic tank.

Bhesan STP Status

Covered in the reply of point no.1

Without Land tender is invited

Municipal Commissioner shree stated that to
observe the limited time frame as per directives
and orders of Hon’ble NGT, tenders were invited
in anticipation of proposed approval of
Government. Municipal Commissioner shree
also stated that majority of land approval has
been received and accordingly further process
has also been initiated and hence land issue is no
more pending,

Status of compliance of all STPs
with performance- specifically for
Singanpore STP

For Singanpore STP Municipal Commissioner
shree gave different parameters presently being
achieved and proposed to be targeted with
improved parameters after augmentation.
Annexure-3 attached herewith

Minutes of meeting

Minutes of meeting are attached herewith as per
Annexure - 4




To submit clarity

- Map with blue and red line
with construction carried
out.

- When the blue line & red
line are
formed/marked/imposed
decision of earlier meeting
implemented.

- Meeting dtd. 13/03/2009,
19/03/2012 & 26/03/2013.

Details are annexed herewith as annexure 6

10

Desilting has doubled by 2019-
2020

Collectorate office

11

What about construction done
before notification of No
Development Zone

Construction done before 2017 in
“No Development Zone”
Construction done after 2017 in
“No Development Zone”

Details are annexed herewith as annexure 6

12

Alphabetically sheet of all STPs
showing — existing , proposed, with
status & completion Date

Covered in the reply of point no.2

13

Legacy waste i.e. Bio mining at
Khajod Site

As per Annexure 5

14

Mithi creek sampling

GPCB

15

Development plan clarity regarding
the various zones and permission
granted.

Details are annexed herewith as annexure 7

16

CEPT report & recommendation—
was accepted or not?

Details are annexed herewith as annexure 8
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Annexure-1

Gavier STP - being existing STP,it is functional

Bhesan STP 100% put in operation

Bhatar STP- Work in progress with 58% physical progress

Singanpore STP - Work in progress with 90% physical progress

Valak STP - Work in progress with 26% physical progress

Varacchha STP — As discussed on the day of meeting the interrupted work has just
started upon possession handed over by SUDA officials on date:22/01/2021,land made
available with police protection.

- Bharthana STP & Kholvad STP — Work has just started

- Kathor STP — The land is in name of District President, SUDA has given option of
allotting optional land to District President and after code of conduct get over, as district
panchayat President takes over, the official procedure will be completed by March end
and land possession is expected accordingly.

Location of STP Status
Dhoranpardi STP Principle sanction has been received and accordingly
Dungra STP procedure for advance 10 % of jantri amount payment for the
Kamrej STP physical possession of the said land has been initiated.
Karjan STP In addition to this Collector shree stated that considering
KoliBharthana STP principle sanction, SMC can start the work at site during this
Pasodra STP process also and accordingly design, drawings, mobilisation
process started.

- Kholeswar STP- Collector shree stated that the proposal for the sanction has been done
and sanction from GoG is awaited. Like other Gauchar land this land is likely to be made
available,



Photographs
Work in Progress Left Bank SMC Area
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Ginger Hotel SPS



Work in Progress Right Bank SMC Area

Pal GauravPath Sewage Pumping Station Work

Pal Halpativas
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Transmission Line

Pal Jakatnaka
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Work in Progress SUDA Area

Valak STP



. Annexure-2

River Action Plan (Alphabetical Arrangement as per progress status)

734

Sr. STP name & capacity Physical Time Line Expected
No. Progress given in the Date of
(in %) River Action | Completion
Plan
Operational/Completed
1 | Gavier STP, SMC
2 |Bhesan STP Augmentation (100 mid) SMC 100% Dec-20 completed
Work in progress
3 | Bhatar STP Augmentation (115 mld) SMC 58% Apr-21 July-2021
4 | Singanpore STP Up gradation &
expansion(100 mld) SMC 90% Apr-21 Fun-2021
5 | Valak creek STP (43.24 mld) SUDA 26% Feb-22 March-2022
6 | Varachha Creek STP (51.72 mld) SUDA 0% Feb-22 March-2022
Possession recently received and work yet to start
7 |Bharthana STP at TPS-83 (22.7 MLD) September-
SUDA 0% Feb-22 2022
8 |Kholwad STP (16.09 MLD) SUDA 0% Feb.22 September-
2022
Physical possession yet to receive
Dh i- 5 +1. -
9 oran Pardi-2 (12.5 +1.18 mld) SUDA 0% Feb-22 September-
2022
A t -
10 |Dungra (0.67 mid) SUDA 0% Feb.22 September
2022
11 |Kamrej STP (18.5 mld) SUDA 0% Feb-22 September-
2022
1 j -
2 |Karjan (1 mld) SUDA 0% Feb.22 September
2022
13 |Kolibharthana (4.3 mld) SUDA 0% Febo22 September-
2022
14 |Pasodara (4.15 mld) +Laskana (5.17 o September-
MLD)- SUDA 0% e 2022
! N ~ Possession yet not received Fi
15 |Kholeshwar o September-
Feb-
(0.33 mld) SUDA 0% e 2022
16 | Kathor (16 MLD) SUDA 0% Feb-22 September-

2022




Possession not required
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17

Moje Laskana Block no. 159,
(5.17 MLD) SUDA

The land proposed for Laskana STP was
block no. 159 of village Laskana which is
gauchar land. As per Collector shree remarks
there is smashan bhoomi /kabarastan existing
in the said block number and adjacent to it.
Therefore this land cannot be allotted. An
option for the said has been work out by,
consultant Green Design and Engineering
Services Pvt. Ltd. , who is consultant for Tapi
Shuddhikaran Project and he has proposed to
transfer sewage of Laskana area to pasodra
Sewage Treatment Plant (STP) where
sufficient land is available. Therefore land|
will not effect project progress.

18

Moje vav, old Survey no.667/P,
T.P.Scheme no. 41(Vav), F.P. no. 128
(16.09 MLD) SUDA

Moje vav, old Survey no.667/P, T.P. Scheme
no. 41 (Vav), F.P. no. 128 was proposed for
Vav STP. However kabrastan / smashanbhomi
Is existing over this and therefore other option|
was explore to construct STP for Vav area as

per the report of consultant Green Design and
Engineering Services Pvt. Ltd. , he has
roposed to construct STP of Vav area af]
Kamrej Block no.598/1 where sufficient land
is available. Therefore land will not effect

roject progress.




Annexure-3
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Singanpore STP has been operating with GPCB consent order no.AWH-102197, dt:11/06/2019,
which is valid till 31/03/2024.Presently plant has been operating with treatment parameters
matching column no. 3 of table below, However augmentation work has been taken up to receive
the additional flow with enhanced parameters shown in column no.4 table below. 90% of
augmentation work has been completed, which is expected to be commissioning by June-
2021.After Commissioning of plant the treatment parameters will match the parameters shown in
column no. 4 of table below.

Sr. No. Treated Water Parameter Before Augmentation After Augmentation
o 2 3) “
1 BOD <30 mg/Lt. <5 mg/Lt.
2 COD <250 mg/ Lt. <50 mg/ Lt.
3 Suspended Solid <100 mg/ Lt. <5 mg/ Lt,
4 pH 6.5-9.0 6.5-9.0
5 Ammonical Nitrogen <50 mg/ Lt. <5 mg/ Lt.
6 TN <100 mg/ Lt. <10 mg/ Lt.
7 Dissolved Phosphorous <5 mg/ Lt. <2 mg/ Lt,
8 Fecal coliform <1000 MPN/100 ml. <100 MPN/100 ml.
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Annexure-4
Minutes of Meeting

Hon. NGT Committee Meetings:

1" Mecting dtd. 04/04/2019
2" Meeting dtd. 19/06/2019
3" Mecting dtd. 08/07/2019
4" Meeting dtd. 16/09/2019
5" Meeting dtd. 11/12/2019
6'h Meeting dtd. 17/03/2020
7" Meeting dtd. 11/09/2020

th
8 Meeting dtd. 12/01/2021

Nodal Agency Meetings:

1st Meeting dtd. 10/10/2019
2nd Meeting dtd. 11/11/2019
3rd Meeting dtd. 17/03/2020

Meeting at Collectorate dtd. 22/09/2020
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Annexure-5

SMC has already remediated the legacy waste accumulated at Khajod disposal site (in
the area of 62 Hector).

Work for Biomining of waste overflowing from Sanitary Land fill cell including old
dump site at Bhatar with estimated 25 lacs M.T. of waste , has been started at the cost of
Rs. 103.00 Crores (under SBM).

Approximately 3000 MT / day bio mining progress is being observed.

bio mining work likely to be completed by December-2022,

Legacy Waste In The Watershed of River Tapi
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Additional information and photographs

1. Prevention of 1dol Immersion in river Tapi:- Since 2015, immersion of idols in River

Tapi has been banned, annually around 75,000 idols (various idols including Ganeshji)
being prevented to immerse into River Tapi and the same is observed by immersion in
21 artificial ponds across the city.

If Surat can do it, so can you: NGT tells
govt to take Iessons on ldol |mmer5|on

In 2018, Tapti
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2. Aquatic Weed Harvesting Machine — Removal of Invasive Flora & Vegetation

like Water Hvacinths. Hydrila & Algae:- Since 2018, Total 3,85,260 Cubic meter

Vegetation like water hyacinths / Hydrila / Algae etc. Has been removed from river
TAPL. 3 De weeding machine is purchased by SMC apart from on rent machinaries.
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3. Prevention of Solid Waste Dumping:-

a) Fabricated nets has been fixed on all the bridges across Tapi River within
Municipal Limits to prevent solid waste dumping.

b) Wire net/barricading on tributaries leads to river Tapi to prevent solid waste
entering from tributaries meeting River Tapi, and scheduled cleaning is being
done.

¢) Door to Door garbage collection system has been efficiently working since
2004 which does not allow citizen to litter the waste.
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d) Fabricated nets on the outlet of storm water drain falling in to Tapi River.
¢) 43,000 catchpits of storm drainage are covered with CC jail to prevent
entering solid waste to river Tapi.
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4. Public Awareness & Feedback : Tapi Revival Website:- As directed by Hon, NGT,
Surat Municipal Corporation has launched the dedicated website which shows the
progress of works related to Tapi revival project and it also has provision of feedback
from the citizens and till date approximate 16000 visitors have been registered.

Website: “tapirevival.suratmunicipal.org”

+ L2 R o e Eh—

REJUVENATION OF TAPI

INTRODUCTION
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Enhancement of public participation and involvement by various awareness

activities:

Surat Municipal Corporation intends to involve public participation and awareness
towards Tapi rejuvenation and towards this SMC has started various online
competitions and also started the working towards spreading awareness through
various social media platforms. Morcover various other activities will be started
shortly,
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Various Competitions :

andlefl 2az268etial 21001 Foimi
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Drawing Competition already live

Upcoming Competitions:

Slogan Competition
Essay Competition
Photography Competition



747

Annexure-6

Meeting
Date

Point
no.

Description

Compliance

13.03.2009

It is decided that
structures shall not be
allowed up on the land
falling between
embankments on
either side of the river.

It was decided in the meeting held under
chairmanship of Chief Secretary, Government of
Gujarat, on 13.03.2009 that SMC/SUDA will submit
necessary modification in the Development Plan for
regulation of development in the areas vulnerable to
flood. Accordingly, SUDA had proposed zone for
no-construction within 30/15/4.5 mts and restricted
development within 30 to 150 mts from the river
boundary. Recently by UDD notification/order no.
GH/V/174 of 2020/EDB-102016-3629-L. dated
11.11.2020; Government has defined and
implemented No Development Zones and Restricted
Development Zones along the bank of river Tapi.
Regulations pertaining to these zones have also been
incorporated in CGDCR-2017 by same notification.
Out of which, the regulations related to No
Development Zone are in sync with the provisions
of building control line from the river line in
CGDCR-2017.

Moreover, Regulations related to Building Control
Line from the river bank are already part of the
Development Control Regulations, SUDA since
1986. No Development permission has been issued
within such building control line by Surat Municipal
Corporation,

SMC/SUDA  should
submit a proposal to
the Government for
making necessary
modifications in the
existing Development
Plan-2004 and DCR
for  regulation of
development in the
areas vulnerable to
flooding or required to
be kept open as per
river boundary and
alignment of
embankments which
will be defined by
Irrigation Department.

It was decided in the meeting held under
chairmanship of Chief Secretary, Government of
Gujarat, on 13.03.2009 that SMC/SUDA will submit
necessary modification in the Development Plan for
regulation of development in the areas vulnerable to
flood. Accordingly, SUDA had proposed zone for
no-construction within 30/15/4.5 mts and restricted
development within 30 to 150 mts from the river
boundary. The same was sent to the Government for
necessary variation in the Development Plan /
GDCR of SUDA.

The UDD  should
examine the need of
setting up a separate
River Regulatory
Authority to manage
and regulate
development in the
vulnerable areas along
the river boundary.

Government has defined and implemented No
Development Zones and Restricted Development
Zones along the bank of river Tapi via
notification/order no. GH/V/174 of 2020/EDB-
102016-3629-L dated 11.11.2020. Regulations
pertaining to these zones have been incorporated by
same notification and are in force,
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Meeting
Date

Point
no,

Description

Compliance

The Hon'ble Chief
Secretary also
instructed that a set of
"do's and don'ts"
should be prescribed
for development in
private land in flood
prone  areas  and
proposed River
Regulatory Zone.

Regulations related to Building Control Line from
the river bank are already part of the Development
Control Regulations, SUDA since 1986.

Recently by UDD notification/order no. GH/V/174
of 2020/EDB-102016-3629-L. dated 11.11.2020;
Government has defined and implemented No
Development Zones and Restricted Development
Zones along the bank of river Tapi. Regulations
pertaining to these zones have also been
incorporated in CGDCR-2017 by same notification.

29.03.2012
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It was decided in the meeting held under
chairmanship of Chief Secretary, Government of
Gujarat, on 13.03.2009 that SMC/SUDA will submit
necessary modification in the Development Plan for
regulation of development in the areas vulnerable to
flood. Accordingly, SUDA had proposed zone for
no-construction within 30/15/4.5 mts and restricted
development within 30 to 150 mts from the river
boundary.

Recently by UDD notification/order no. GH/V/174
of 2020/EDB-102016-3629-L. dated 11.11.2020;
Government has defined and implemented two
zones i.e. No Development Zone and Restricted
Development Zone along the bank of river Tapi. Out
of which, the regulations related to No Development
Zone are exactly in sync with the provisions of
building control line in GDCR.

26.03.2013
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Regulations related to Building Control Line from
the river bank are already part of the Development
Control Regulations, SUDA since 1986.

The regulations for Tapi Flood Prone Areas i.e. No
Development Zone and Restricted Development
Zone are incorporated in Comprehensive General
Development  Control Regulations-2017  and
implementation has been initiated with immediate
effect via Notification/ order dated 11.11.2020, no.
GH/V/174 of 2020/EDB-102016-3629-L.

No Development Zone is defined as the area falling
between the edge of River shown in Development
Plan to existing Embankment/ Retaining wall and
from existing Embankment/ Retaining wall to 15.0
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Meeting
Date

Point
no.

Description

Compliance

mt. where embankment/ retaining wall exists and
arca falling between the edge of River shown in
Development Plan to 30.0 mt. where the
embankment/ retaining wall does not exist.

2(b)
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The regulations for Tapi Flood Prone Areas i.e. No
Development Zone and Restricted Development
Zone are incorporated in Comprehensive General
Development Control  Regulations-2017  and
implementation has been initiated with immediate
effect via Notification/ order dated 11.11,2020, no.
GH/V/174 of 2020/EDB-102016-3629-L.

Restricted Development Zone is defined as the area
falling between 150 mt and 150 mt from
Embankment/ Retaining wall where embankment/
retaining wall exists and the area falling between 30
mt to 150 mt measured from the edge of River
where the embankment/ retaining wall does not
exist.

2(c)
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The regulations for Tapi Flood Prone Areas i.e. No
Development Zone and Restricted Development
Zone are incorporated in Comprehensive General
Development  Control  Regulations-2017  and
implementation has been initiated with immediate
effect via Notification/ order dated 11.11.2020, no.
GH/V/174 of 2020/EDB-102016-3629-L.
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SMC\SUDA should
submit a proposal to
the Gov for making
necessary modification
in the existing DP-2004
for regulation of
development and
required to be kept
open as per river
boundry and alignment
of embankments which
will be defined by
irrigation dept.
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It is decided that
structure shall not be
allowed to come up on
the land, No TP
scheme shall be
implemented within
embankments and final
plots shall not be
alloted in acquired land

of embankment towards
the riverside.
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Annexure-8

CEPT report and Recommendation.
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Annexure - 9
Brief Note — Tapi Riverfront Development and Rejuvenation Project

Hon. Commissioner shree, SMC asked Director of HCP Design, Planning and Management Pvt.
Ltd. to brief hon’ble justice shree B.C. Patel sir about the Tapi Riverfront Development and
Rejuvenation Project,

Director of HCPDPM explained scope of the project in terms of its length and purpose of the
project. The project aims to achieve major four objectives: Flood Mitigation, Cleaning the River,
Establishing various connections and providing various Public Spaces to the city.

The project is an attempt to formulate a blueprint of a comprehensive, imaginable, legible and
resilient river edge enriched with pedestrian trails, visitor facilities, spaces designated and
designed for congregation, festivals and performances. The riverfront is proposed to be
developed as a green and recreational space that can transform the existing neglected waterfront
into a center for social, cultural and recreational activities in the city.



754

Anmnexure L

Annexure-4
Status of land of Sewage Treatment Plant (STP) and Sewage Pumping
Station (SPS)
Sr. | Taluka | Name of Survey No. Land Holder Remarks
No. Village
1 |Kamrej (Varachha |[TP 53 (SUDA)R- (TP Reserve plot [Possession received Work in
creek 107 ingress
2 |Kamrej |Valak Creek[T.P.5.No.85 T.P. Reservation |Possession received Work in
(Sarthana- lPIut Progress
Pasodara-
Laskana), R-13 &
15
3 [Choryasi |Bharthana [TP 46 Government ossession received
SPS 2 (Bharthana- MC write letter to Senior Town
Kosad), Planner and TPO (T.P. 46) on date
P 166,167) 25/09/2020. to do variation in T.
P. Scheme and details of land given\
n lieu of Gaucher land.
4 Kamrej Nav-2 TP 41(Vav) FP No |Government  |Possession received
17 nd
5 |Kamrej |Kholwad (TP 49 (Kholwad [TP Reserve plot |Possession received
SPS 1 avagam)
eservation
No.166 (Sale for
residence) & 157
SEWS)
oje kholwad,
P No:417a(3128
new)
6 [Kamre] |Vav-1 rp 41(Vav)FP |WDCSUDA  |Moje vav, old Survey no.667/P, T.P.
No.128 cheme no. 41 (Vav), FP. no. 128
as proposed for Vav STP.
However kabrastan /
mashanbhomi is existing over thi
nd therefore other option wa
lore to construct STP for Va
rea as per the report
consultant Green Design an
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has proposed to construct STP o
area at Kamrej Block no.598/1
here sufficient land is available.
erefore land will not effect
project progress.

ossession yet to be received
rom DDO shree

Engineering Services Pvt. Ltd. , hi

President of
urat

7 [Kamrej rathnr 1 (moje kathor) lilla Panchayat

8 [Kamrej |Kholeshwar(153 (157 new)  |Brick panjva Hon’ble Collector shree submitted

(moje (Gram proposal for land to State
kholeshwar) Panchayat) overnment on dated:19/09,/2020
9 |Kamrej |Kathor 521 (moje kathor)|Gram Panchayat|As per the detailed design
Main SPS ubmitted by the consultant of
his project, this land is omitted
nd adjusted in other available
and and hence this land is no
more required for this project.
10 |[Kamrej [Kholwad |Moje kholwad  [Sarkari Gauchar‘:rinciple sanction and possession
5P5 2 Survey no 496 s well not received
lblock no 455 Now
TP 49 (Kholwad
[Navagam) FP No
69/A
11 [Kamrej |[Dungra 568 - (moje Gouchar Principle sanction has been
dungra) received and accordingl
12 |Kamrej |[Kamrejl [598/1 (moje Gouchar procedure for advance 10 % nﬂ
kamrej) jantri amount payment for the|
physical possession of the said
and has been initiated.
In addition to this Collector shree
stated that considering principle
sanction, SMC can start the work]
at site during this process also and
accordingly design, drawings,
mobilisation process has been
initiated.
13 [Kamrej [Laskana 159 (moje ouchar As per Revenue department
laskana) iGoG remarks questioned land i
used/named as smashan bhoomi
/kabarastan and hence can not b

43|Page



756

allotted .An option for the said ha
been worked out by consultan
reen Design and Engineerin
ervices Pvt. Ltd. , and it has bee
proposed to transfer sewage
Laskana area to pasodara Sewage
reatment Plant (5TP) where
ufficient land is available.
herefore questioned land will not
be required for this project.
14 [Kamrej [Kolibhartha[388/1 (444 new) |Gouchar rinciple sanction has been
na (moje received and accordingly!
ikolihharthana} procedure for advance 10 % o
15 |Kamrej |Pasodara [36 (moje laskana) [Gouchar antri amount payment for th
16 [Kamrej |[Karjan 447 (547 new) |Gouchar physical possession of the said
(moje karjan) land has been initiated.
17 ramrej Dhoran  [260 (453 new)  |Gouchar In addition to this Collector shre
Pardi-2 [(moje tated that considering principl
dhoranpardi) anction, SMC can start the wor
t site during this process also and
accordingly design, drawings
mobilisation process has bee
initiated.
18 [Kamrej Ehalwad T.P.S.No.48 Sarkari per the detailed design
PS3 (Kholwad ), FP  |Goucharan ubmitted by the consultant o
No.43, Block his project, this land is omitte
no.96 nd adjusted in other available
and and hence this land is no
more required for this project.
19 [Kamrej |Dhoran Creek Paikee Possession not received
Creek
20 |Kamrej ;horan Creek Paikee Possession not received
ardi-2
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